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3L.3.9 	Mr. B K Sharma for the applicant. I 

Mr. $.Ali, Sr. C.G.S.C *  for the respond ents . t 
I 	 I 

• 	
' The application is admitted. Issue notice 

to the respondents. Eight weeks for written 
' statement subject to filing an 8 pplicatjon 

for leave for joining the applicants in 
a single applicatjoto be filed within i1 	

I 

t two weeks. Adjourned to 5.6. 0.5. 
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8-8-95 	At t he request of Mr.Ali four weeks 

granted for filing written statement. 

Adjourned to 995 'for further 

orders, 

- 	 Vice—Chairman 
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22.11.95 	 Mr B.K. Sharrna for the applicants. 

Mr S. Au, Sr. C.G.S.C., for the 

•' 	 'respondents. 

!L 	• 	Arguments concluded. Judgment 

delivered. 	The 	application 	is 	allowed. 

• 	No order as to costs. 

-- Vice-Chairma 
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CENTRAL ADIv1INISTRATIVE TRIBUNAL 

GTJ;%HAT I BENCH : GUJAHAT I5 

O.A.NO.64 of 1995 

Diate of decis-ion 22.11.1995 

J 
Shri Haran Chakraborty and 11 others 	

PET IT lONER (S) 

Shri B.K. ShL with Shri B. Mehta 	 ADVOCATE FOR THE 

1 	 PETITIONER(S) 

Lis 
'S 

Union of In and others 	 RESPONDENT(S) 

	

.. 	 ADVOCATE FCL THE 

RESPONDENT(S) 

2 
THE HON' E JUSTICE SHRI M.G. CHAUDHARI, VICE-CHAIRMAN 

THE HON' 	 - 

1.,. ftìether Reporters of local papers may be allowe' 

j O see the Judgement? 

2 	o be referred to the Reporter or not? 

3. Jhether their Lordships wish to see the fair 
bopy of the Judgement? 

4. ~
"Nhether the Judgement is to be circulated to 
the other Benches? 

/ 
Jwgement delivered by Hon'ble Vice-Chairman 
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Original Application No.64 of 1995 

Date of decision: This the 22nd day of November 1995 

The Hon'ble Justice Shri M.G. Chaudhari, Vice-Chairman 

Shri Haran Chandra Chakraborty 
Shri Bidur Bhusan Mukherje 
Shri T.S. Nagarajan 
Shri J. Chenchaiah 
Shri G. Thalamuthu 
Shri Biswajit Deb 
Shri K.S. Manoharan 
Shri V.K. Hariharan 
Shri S. Seshadri 
'Shri P. Sundara Rajan 

0Shri Balakrishnan 
Shri C. Rajendran. 
All the applicants are working as Accounts Officer 
in the Department of Telecommunications and are 
posted at different stations. 

By Advocate Shri B.K. Sharma with Shri B. Mehta. 
- versus - 

The Union of India, 
Represented by the Secretary to the Government of India, 
Ministry of Communications, 
New Delhi. 

The Asstt. Director General (TE), 
Department of Telecommunications, 
New Delhi. 

The Chief General Manager (Telecom), 
' Asäm Telecom Circle, 

Guwahati. 

The Chief General Manager, Telecom Task Force, 
Guwahati. 

The Chief General Manager, 
Eastern Telecom Region, 
Calcutta. 	 Respondents 

By Advocate Shri S. Ali, Sr. C.G.S.C. 

Applicants 

AWN
S 	
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ORDER 

CHAUDHARI.J. V.C. 

Mr B.K. Sharma for the applicants. 

Mr S. Au, Sr. C.G.S.C., for the respondents. 

This 	is an application filed by 	a 	group 	of 	12 Accounts 

Officers 	serving 	in the Department of Telecommunications. They 	are 

nosted at different stations. Their common grievance is that the pay 

of R.C. Chakraborty who is junior to them has been fixed at Rs.27501- 

Von 
27.6.1994, whereas their own pay has been fixed lower than R.C. 

Chakraborty 	and 	thus 	there 	arises 	an 	anomaly 	which 	is 	required 	to 	be 

removed. 	They, 	therefore, 	pray 	that 	the respondents be 	directed 	to 	step 

up their pay at par with 	the pay of R.C. Chakraborty with effect from 

the date on which the anomaly arose and pay to them the arrears. 

The 	respondents 	have 	not 	disputed 	the 	various 	dates 	on 

which the, respective applicants were appointed as Junior Accounts Officers 

nd 	there'afteras 	Assistant 	Accounts 	Officers and 	later 	on 	as 	Accounts 

Officers from 	the 	respective 	dates 	shown 	by 	the 	applicants. 	All 	the 

applicants 	were 	promoted 	as 	Accounts 	Officers 	on regular basis bet-ween 
A 

Rs.2375 	and 	Rs.2600 	respectively, 	whereas 	the 	pay 	of 	R.C. 	Chakraborty 

has been fixed as Rs.2750. 

2. 	 The 	applicants 	submitted 	a 	representation 	on 	6.2.1995 

to 	the 	Chief 	General 	Manager, 	Assam 	Telecom 	Circle 	to 	remove 	the 

anomaly. 	The 	applicants 	have 	stated 	that 	they 	got 	the 	knowledge 	that 

their pay was fixed at a lesser level and after the knowledge was derived 

they 	filed 	4e 	representations 	from 	25.11.1994 	onwards 	to 	6.2.1995. 	The 

applicants 	aver 	that 	the 	pay of R.C. 	Chakraborty has been 	fixed 	higher 

than 	their 	pay 	because 	of 	the 	fortuitous 	adhoc 	promotions 	which 	he 

was 	able 	to 	get 	because 	of 	his 	posting 	in 	the 	West 	Bengal 	Telecom 

Rgion 	and 	they 	had 	no 	opportunity 	of 	getting 	such 	a 	promotion 	in 

the 	Assam 	Telecom 	Circle 	and 	that 	circumstance 	should 	not 	result 	in 

they being deprived of pay equal to his pay on their regular promotion 

kl-t- 
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to the post of Accounts Officers. In the rejresentations the appliants 

drew attention of the Chief General Manager to the fact that various 

Benches of the Central Administrative Tribunal have, in cases of similar 

nature, decided that such an anomaly should be removed and the same 

course should be followed in respect of them. 

 he respondents 	interalia contend 	that 	the 	pay 	of 	R.C. 

Chakraborty has been fixed on the basis of his pay in the earlier cadre 
. 

before promotion correctly applying the rule in FR 22(i)a(i) and there 

does not arise any anomaly. They have further stated that R.C. Chakraborty 

r was drawing more pay than the app1ican when all of them were working 

together in the previous cadre and on promotion everybody's pay ,  was 

fixed taking their existing pay Em the previous cadre as the basis under 

FR 22(i)a(i) and that R.C. Chakraborty's pay was fixed at a higher level 

than that of the applicants' pay by virtue of his pay in the previous 

cadre. The respondents further contend that the decisions of the various 

Benches of the Central Administrative Tribunal cannot be applied to 

the applicants in view of the observations of the Department of Personnel 

and Training vide letter No.4-31/92-PAT dated 31.5.1993. 

Having regard to the fact that all the applicants and 

R.C. Chakraborty were Assistant Accounts Officers before regular promotion 

is Accounts Officers and that R.C. Chakraborty was junior to the applicants 

in accordance with their interse seniority the mere circumstance that 

R.C. Chakraborty could get the benefit of fortuitous adhoc promotion 

as Accounts Officer from time to time cannot deprive the applicants 
- I 	 - 

of getting the pay equal to his pay on their promotion as Accounts 

Officers merely because R.C. Chakraborty may have drawn higher pay 

by virtue of his adhoc promotion. The pay earned by him during his 

'dhoc promotion benefit 	of 	which is 	given to 	him cannot 	thus 	be 	a 

around to 	deny the 	applicants 	the benefit 	of equal pay merely because 

they had no opportunity to gain fortuitous adhoc promotion& prior to 

him or like him. 
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5. 	 The position has been settled by the decision of the 

Ernakulam Bench of the Central Administrative Tribunal in the case 

of C.M. Yacob, Accounts Officer and others relating to Kerala Telecom 

Circle, wherein the applicants had claimed that there Was an anomaly arising 
I 

owing to one of their juniors, K. Sankaranarayanan (O.A.No. 1156/93 dated 

20.10.1993) having gained fortuitous adhoc promotion on the basis of 

which his pay was fixed at a higher level than that of them. The Bench noted 

that by virtue of FR 22-C and DG P&T's instruction, Ministry of Finance 

O.M.No.F2(10)-E.JII(A)/62 dated 20.6.1965 it was contemplated that the 

nay of a senior shall be stepped up to the level of the pay of his junior, 

,y1 drawing a higher pay and that is intended to obviate an anomaly that 

-  may not be wholesome in service. It was held that in all cases (except 

case of disciplinary proceedings) where the senior draws a lesser pay, 

he is entitled to have his pay stepped up to the level of the pay of 

his junior subject to the condition that the senior and junior are in 

the same scale, same cadre and same unit. The claim of the applicants 

in that application for stepping up of pai was allowed. 

6. 	 In the decision in (O.A.816/89) N. Lalitha (Smt) and others 

-vs- Union of India and others, (1992) ATC 569 (Hyderabad), similar 

view was expressed after noticing the decision of the same Bench in 

the case of V. Vivekananda -vs- Secretary, Ministry of Water Resources, 

O.A.No.622/89, and the decision of the Calcutta Bench of the Tribunal 

in Anil Chandra Das -vs- Union of India, (1988) 7 ATC 234 (Cal). It 

was held that not having had the benefit of fortuitous adhoc promotions 

the senior should not be placed at a disadvantage in pay fixation. The 

respondents were directed to step up the pay of the applicant therein 

on par with his juniors. It was noticed that the earlier matter was carried 

to the Supreme Court in SLP No.13994 of 1991 which was dismissed 

nn 22.8.1991 and the decision stood upheld. The case accordingly was 

decided in favour of the applicants. Similarly in O.A.No.1156/93 decided 

by the Ernakulam Bench of the Tribunal on 29.10.1993 (in the case C.M. 

v 	Yacob, Accounts Officer and others) ,  the view taken in above decisions 

was 

1-- 
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was followed. I do not see any good reason to take any different view 

than taken in the above cases and, with respect, follow them. It may 

be mentioned that I have discussed these decisions in my order on O.A.No.100 

of 1991 dated 8.8.1995. 

It is extremely unfortunate that the respondents did not 

want to respect the decisions of the various Benches of the Tribunal 

Ithough they are bound by the law enunciated therein. The respondents 

took recourse to merely referring to the letter of the Ministry of Communi-

cations, Department of Telecommunciations dated 31.5.1993 which is 

innexed to the written statement. In the aforesaid letter of the Telecom 

Department it is purported to be clarified that the benefit of the judgment 

nf the Hyderabad Bench of the Central Administrative Tribunal in O.A. 

No.816/89 in Smt N. Lalitha's case cannot be extended to other similarly 

niaced Government servants as these cases do not constitute an anomaly 

and stepping up of pay cannot be allowed under the existing orders. 

• 	 The defiance to the decisions of the Tribunal reflected in this letter 

need not be commented further except stating that such an attitude 

nd policy of the Telecommunications Department cannot be 

The dispute raised by the applicants being identical and the case of 

the Ernakulam Bench since had related to their own department to which 

the applicants had made reference in their representations, this clarification 

has no force to override the principle laid down by the Tribunal. 

The contention of the respondents that the pay of R.C. 

Chakraborty was fixed by virtue of his pay in the previous cadres is 

misleading in the sense that l-thogh the higher pay earned by him 

during fortuitous adhoc promotion appears to have been taken into account. 

That fact is tried to be glossed over by making a statement of general 

nature. Hence I reject that contention. 

I am convinced that an anomaly arises in the pay of the 

applicants vis-a-vis R.C. Chakraborty as pointed out by the applicants 

on.......... 

Ilk 
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on their promotion as Accounts Officers and the applicants are, 	therefore, 

entitled to be granted the relief as prayed. 

In 	the 	result 	the 	respondents 	are 	directed to 	step 	up 

the 	pay 	of 	the 	applicants 	at 	par 	with 	R.C. 	Chakraborty 	with 	effect 

from the date on which the anomaly arose and £ the respondents 
"-- 	 - 

to 	pay to the respective applicantj. the arrears as may be found payable 

to 	them 	arising 	on 	account 	of 	ref ixation 	of 	their 	pay after 	removal 

of the anomaly. 

The 	above 	exercise 	to 	be 	completed 	within a 	period 	of 

three months from the date of communication of this order to the respond- 

ents. 

The 	original 	application 	is 	accordingly 	allowed. No 	order 

as to costs. 

CHAUDHARI) 
VICE-CHAIRMAN 

nkm 

I 



I *I1 	ric fix.i 

29MARS 

awwobsil 'unch 

yif 	iir4 

IN THE CENTRAL AVAINISTRATIVi TRIBUN 

WUGATI BENCH. 

An applicatiOn undgr Scction 19 of the 

1inistrati've tct, 1985. 

O.i. NO. 	 of 1995 

5ri H.C. Cha(raborty & Ors. 
Applicant. 

Vs. 

Union of India & OrsM / 	 ••• R€S pondents. 

INDEX.• 	 S 

--- -a- 

$.No. 	Particulars of documents 	
S 	

P'e. 

Application 	•......... 	 I to 12 

Annxure -1 	........ 	 13 

Annexure - 2 	....... 	 14 to 21 
/ 	

S 

4j Annexure 3 A to 3 L .... 	 22 o 

5. Arinexure4A t o @ L 	..... 	 58i to 69 

Filed by 

S 	 S 	

S 

- 	 Registration No.  

D a 

t 

C 



F 

1 1 
IN THE CENTRAL A1IN I STRATI VE TRI BU NAL: : GU WAHATI BEI ai 

O.A. No. 	of 1995 

BETWEEN  

Shri Haran Chandra Chki:aborty, 
Accounts Officer (Cash), 
Office of the Telecom DistriCt Manager, 
Guwahati-.7. ./ 

Shri Bidur Bhusari Mukherjee, 
Accounts, Officer, 
Office of the Telecom District Engineer, 
Nagaon. V 

Shri T.S. Nagarajan, Accounts Officer, 
Office of the Director Maintenance (ETR 

Guwahati- 3. _/ 

Shri J. Chenchaiah, Accounts Officer, 
Office of the Executive Engineer, Telecom. 
Electrical Division, Guwahati-7. ,,- 

Shri G. Thalamuthu, Accounts Officer (TA), 
Office of the Chief General Manager,Telecom, 
Guwqhati- 7 .,-- 

Shi Biswajit Deb, Accounts Officer (TR), 
Office of the Telecom District Manager, 
Guwahati-7. / 

Shri K.S. Manoharan, Accounts Officer, 
Office of thç Director, Task Force, 

•. 	
Guwahati- 1. / 

Shri V.K. Hariharan, Accounts Officer, 
Office of the Director, Task Force, 
Jorhat-I./ 

Shri S. Seshadri, Accounts Officer SIC), 
Office of the Chief General Manager Telecom. 
Guwahati-.7. / 

4 

10.Shri P. Sundara Rajan, Accounts Offlcer(Cash), 
Office of the Telecom District Engineer, 
Jorhat-1. 7 

11.Sh. Balakr±shnan, Accounts Officer (SBP), 
Office of the Telecom District Engineer, 
Bongai gaOn • z 

12. Shri C. Rajendrarl, Accounts Officer (Iç), 
Office of the Chief Genexal Manager Telëcom, 
Gtiwahati-7. 

APPLICANTS 

- AND- 

ODntd. . .P/2. 
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1. The Union of India, represented by the 
Secretary to the Govt. of India 
Ministry of Communications, 
Sansar Bhavan, New Delhi-hO 001. 

2, The Asstt, Director General (TE), 
a r tffien t of Tel ecommuni cation s, 

Sansax Shaven, New Delhi - 110 001. 

3, The Chief General Manager (telecom.), 
Asm Telecom Circle, 
Ulubari, Giwahati781007. 

. •• 	___________________ 
1< , 	

L. 	
RE SPON DENTS 

e 	 ,_ 157 

71 	
''-- Cc1e//-5'OOo 

DETAIL 	
/. 

S O APPLICATION 

PARTICULARS OF THE ORDER AGAINST WHECH THE 

The a .  instant application is directed against the 

individual orders communicated to each of the applicants 

refusing stepping up of pa' in relation to the pay of 

their junior. 

RAW JURISDICTION OP THE TRIBUNAL : 

The applicants declare that the subject matter 

of the application is within the jurisdiction of this 

Iion'ble Tribunal. 

3•  LIMITATION : 

The applicants further declare that the 

plication is within the limitation period prescribed 

under Section .21 of the A'ninist,rative Tribunals Act, 1985. 

4, FACTS OF THE CASE : 

That the applicants are all citizens of India 

and as such, they are entitled to all the rights,rOtectiofls 

contd. . .P/4. 
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and privileges guaranteed by the Constitution of India 

and the laws flamed thereunder. 

4.2 	That the service particulars of the plicafltS 

are given below : 

That the plicent No. 1 Shri Haren Chandra Cha'ak-

orty was originally selected and appointed as as 

T.S. Clerk (lateron redesignated as Telecom.Office 

Assisflt) on 14.2.64. He passed the All india Junior 

Accounts Officer, Part-lI Examination (hereinafter 

referred to as the J.PO-II) in February 1980. He was 

.pomoted on regular basis as Junior Accounts Officer 

on 27.8,80, as Assistant Accounts Officer on 1.4.87 

and as Accounts Officer on 26.4.91. 

That the applicant No. 2 Shri B.B. Mukherjee was 

originally selected and appointed as Clerk (lateron 

redesiated as Postal Assistant) in the then epart- 

• ment of Posts & Telegrhs on 19.5.73. He passed the 

J-II Examination in February 1980. He was promoted 

on regular basis as Junipr Accounts Officer (JAO) on 

16.7.80, as Asstt. Accounts Officer (AAO) on 1.4.87 

and as Accounts Officer (PD) on 29.4.91. 

Cc) That the applicant No. 3 Shri T.S. Nagarajan was 

originally selected and eppointed as'Cler]c(lateron 

redesignated as Postal Assistant) in the then Depart-

ment of Posts & Tlegraphs on 2.6.73. He passed the 

JAOII in February 1980. He' was promoted on regular 

basis as JAO on 24.9.80, as AND on 1.4.87 and as IC 

on 17.6.91. 	 - 

contd.. .P/4 



(d) The applicant No. 4 Shri J. Chenchaia.h was originally 

selected and appointed as R Clerk (laterofl redesignated 

as Postal Assistant) in the then department of Posts Y' 

& Telegraphs Ra on 16.9.64. He passed the JD-.II in 

November 1980. He was appointed on regular basis as 

v 	JAO on 	as AAO on 1.4.87 and as AD on 4. 4.91. 

The applicant No. 5 Shri G. Thalamuthu ws originally 

selected and appointed as T.'S. Clerk (later on 

redesignated as Telecom. Office Assistant) on 18.10.72. 

He passed the JII in November 1980, He was appointed 

on regular basis as JAO on 16.5.81, as AAO on 1.4.87 and 

as A0 on 4.1.93. 

The applicant No. 6 Shri Biswajeet Deb was originally 

selected and appointed as Clerk (lateron redesignated 

as Postal Assistant) on 13.6.66. He passed the JOII 

in November 1980. He was appoiLted on regular basis 

as JAO on 2.4.81, as AAO on 1.4.87 and as AO on 7.3.94. 

The ?plicant No. 7 Shri K. S. Manoharan was originally 

selected and appointed as Sorter (lateron redesignated 

as Sorting Assistant) in the then Department of Posts 

&-Telegzaphs) on 6.5.73. He passed the JAO-II in 

November 1980. He was appointed on regular  basis 

as JAO on 15.10.81, wE as AAO on 1.4.87 and as AD on 

4.5.94. 

(h 	The applicant No. 8 Shri V.K. Hariharan was originally 

selected and appointed as Li) Clerk on 7.9.72. He 

passed the JAO-II in November 1980 • He was appointed 

as JNJ on regular basis on 19.5.82, as AAO on 1.4.87 

and as AO on 16.5.94. 

ODntd...P/5. 
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The applicait No. 9 Shri S. Seshadri was originally 

selected and appointed as Auditor (latern redesiated 

as Junior Accountant) on 29.1.74. He passed the J?-II 

in Saptember 1981. He was pointed on regular basis 

as %ThO on 14.2.83, as AAO on 1.4.87 and as A0 on 

30,5.94. 

The applicait No. 10 Shri P. Sundara Raj an was originally 

selected and appointed as XtiDX* Sorter (lateron 

designated as Sotiflg Assistant) in the then 

Darent of Posts & Telegraphs on 3.6.67. He passed 

the JO-II in November 1980. He was appointed on regular 

basis as JAO on 12.4.82, as AAO on 1.4.87 and as ?D on 

27.7.24. 

The applicant No. 11 Su. Balakrishnan was originally 

selected and appointed as Telecom. AccOuntS Clerk 

on 2.3.74. He passed the JZD1I in NOvflber 1980. He 

was appointed on regular basis as JD on 6.11.81, as 

AAO•on 1.4.87 and as AO on 27.4.94. 

(1) The applicant No • 12 Shri C. Raj en dran was origin a ly 

selected and appointed as Clerk (latezon redesiated 

as postal Assistant) in the then Deparbilerit f Posts 

& Telegraphs) on 5.9.7 3. He passed the JO-II in 

Septnberl98l. He was appointed on regular basis as 

JAO on 10.2.83, as AAO on 1.4.87 and as A0 On 30.6.94. 

I. 	That all the aforesaid posts of Junior AccxUr1tS 

Officers, Asstt. Accounts Officers and AcUflts Officers 

are borne on All India Cadre that the incumbents being 

liable to be transferred anywhere within India. On entry int( 

Contd...P/6. 
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these all Ina cadre, seniority of an incumbent is fixed 

on the basis of rank obtained by him in the order of merit 
O4C 

in the J?D-II ExamirB tiOmi, The seniority we fixed, remains ) 

same throughout. 

4• 	That on entry into the catery of unior Accounts 

Officer, the seniority position of the applicants were assigned 

at Si. NOs. 591, 645, 642,666, 829, 974, 905, 1005, 423, 

969, 943 and 1328 respectively. On the other hand, the  

seniority position of another incumbent viz. Shi Ratan Chandra 

1 	Chakràborty was assigned at Si. No. 1142. These seniority 

positions are also xxskEJxX&xHt confirmed by the la,test 

Blue List in the category of Asstt. Accounts Officers and 

Accounts Officers. There cannot be any denial of the fact 

that Shri Ratan Chandra chakraborty is junior to the app liàarits. 
• 	 . 

in the aforesaid cadres having all India seniority. As 

pointed abor, the respective dates of promotions of the 

applicants as Accounts Officers on regular basis are 25.3.91, 

25.3.91, 25.3.91, 25.3.91, 26.2.92, 15.2.94, 15.2.94, 15.2.94, 

13.4.94, 15.2.94 and 13.4.94 respectively. Said Shri R.C. 

Chakraborty ws promoted as Accounts Officers on regular 

basis on 27.6.94.. On promotion as Accounts Officer, the pay 

of the applicants were fixedat Rs. 2375/-, 237 5/-, 2375/- 

23751- , 2375/-, 2450/-, 2600/-, 2600/- 1, 2600/-, 2690/-, 

2600/-, 2600/-, respectively with the next date of increment 

as on 1.6.91, 1.10.91, 1.4.92, . 1.4.9 2, 1.4.93, 1.4.94,  

.1.5.95, i4.95 1,4.95, 1.4. 95.)4 e? ectiVe1Y. On the other 

hand, pay of said junior Shri R.C. Chakraborty on his joining 

as Accounts Officer on 27.6.94 was fixed at Rs.2750/- with the 

next date of increment as on 1.8.9 4 with pay to be drawn at 

Rs,2825/- as against applicants' pay s to be drawn at X. 

Oz,ntd...  
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_ ythY1e jUIiiOr said Shri R.C. ChakrabortY 

has ocred. 
the Blue List/BOOk is annexed as 

A pY of  

NE)JRE-2. 

• 	 That the 
app licants being agg 

	

4.6. 	
r iTed with their

. 
 

Oflg 
fixation of pay and there being no 

5tpiflg up o their 

pay in reference to their junior said Shri R.C. Chakra0ZtY 

made rretatbo 4th the request for 
stpth up of 

pay at part with that of said 
sari R.C. Chakraborty 4 th 

Said 	rflallY arose. 

	

effect from the date on which the afOX 
	no  

	

copieS of ich repteSentatio 	
dated 6.2.9 5 , 

5.12.94, 9.2.9, it.li.94, 25.i1.94 

21.12.94, 
23.11.94, 23.11.94' 25.11.94, 1.12.94 

and 21-11.94 are annexed herewith as 

respeCtivY 

aforesaid repZeSent 

	

4.7 	That the applic1tS in their  

tiOflS hi ghlighted as to tow the 
5fl f1tO 	p'g up of 

that of the applicants all over the coUIltXY have approache 

the different Benches of the Hon'ble 
Central Admiflistratjv 

Tribunal with the similar prayer as has been made in the 

instant applicati0' i.e. for stping up of pay in refere 

to said junior R.C. ChaaboZtY. All the said application 

ith the di.reCtiofl for steppng up of 
have been allowed w  

pay with effect from the date of occurrence of the anorrta) 

with all conse1entjal benefits of pay and allowances ( 

to jncluding arrears on refixatiOn of pay in reference 
/ 

Contd...P/9. 



the junior. The applicants crave leave of the Hon sbl e  

Tribunal toprothce the copies of the said Judgments 

at ther time of hearing of the instant application. The 

respondents have irrplemented the Judgments confining the 

benefits to the applicants therein only. 

4.8 	That the applicants state that instead of 

following the principles laid down by the various Benches 

of the Fbn'ble Tribunal and granting the sane )êfits 

to the applicants as was granted to the applicants in the 

said cases, the authority passea a mechanical order reject.-

ing the prayer of the applicants. 

Copies of the orders communicated to th 

applicants sap arately dated 15. 2,'95, 15.'2.95, 

30. 1.5, 15.2.95, 6. 12.., 	, 31.1.95, 

26012.9, 26.12094, 15.2.95, 15 • 2 • 99, 15.2.950 

15.2.95, 	-- resectively are annexed 

herewith and marked as ?NNEX1JRES4AtO4L. 

	

4.9 	That the applicants state that from the af 0 re said 

communications they have come to know that the. authorities 

have communicated their decision. 

5. GUNDS FOR RELIEF WITH LEGAL PROVISIONS : 

	

5.1 	For that prima facie the Order/Orders rejecting 

the prayer of the applicants for stepping up of their pay 

in reference to their junior is abitrary and illegaland 

accordingly liable to be set aside and guashed. 

	

5.2 	For that it is a settled ositiofl of law and 

that when some princip&es are laid down in a case, the 

said principles are required to be followed by the autho-

rities in respect of other cases and incumbents similarly 

contd ... P/1O. 
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circumstanced wit1'out requiring them to approach the 

Hon'ble Tribunal again ; but in the instant case the 

applicants have been illegally deprived of the benefits 

of the said principles laid down by the different Benches 

of the Hon a ble Tribunal. 

5.3 	For that thaxx law is well settled w 	fortuitous 

adhoc promotion cannot put the seniors at a disadvantageous 

position in the matter of pay fixation. While doing so, 

the same benefit cannot be denied to the applicants when 

the adloc promotion came to be issued from one post to 

another within an all India cadre in utter disregard to 

seniority under fortuitous ci rcumstarlces. 

54 	For that law is well settled that in View of 

such anomalies,stepping up of pay is required to be done 

so as to bring parity in the matter of pay fixation 'nong 

the seniors and juniors, in a given case where the juniors 

are getting more pay than their seniors. 

5.5 	For that in any view of the matter, the benefit 

of stepping up of pay cannot be denied to the applicants. 

6. DETAILS OF REMEDIES EXHAUSTED 

The applicants declare that they have got no 

other alternative remedy available. 

7 MATTERS NOT PREVIOUSLY PILED OR PDING 

BEPJ RE ANY OTHER ODU RT: 

The applicants further declare that they had not 

previously filed any application, writ petition or suit 

regarding the matter in respect of which the application 

has been made before any Court of law, or any other authority 

en d,/o r any other Bench of the Tribunal an 4/o r any such 

cbtltd.. .P/11. 

1 
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application, writ petition or suit is pending before any 

of them. 

8. RELIEFS SOUGHT FOR 

In vieW of the facts and circumstances stated 

above, the instant application be admitted, records be 

called for and on perusal of the same and upon hearing the 

partiew on the ca'se or causes that may be shown, be 

pleased to grant the following reliefs : 

To set aside and quashthe impued orders at nnexures-

4A to 4L•  

To direct the respondents to step up the pay of the 

applicants at par with their junior Shri R.C.Chakraborty 

with effect from the date on which the anomally arose 

and to pay all the arrears arising on account of 

such refixàtion and grant all onsequential benefits 

and thus render justice. 

Cost of the spplication 

Any other relief or reliefs to which the spplicants 

are entitled under the facts and circumstances of the 

case. 

9. INTERIM ORDER PRAYED FOR : 

The applicants do not pray for any interim 

relief at this stage. 

10. . . . .. 

The application is filed through Advocate. 

11, PARTICULARS OF THE I.P.O. 

(i) I.P.O. No. 9 C) 
	

(ii) Date 

(iii) Payable at ; Guwahati. 

Contd. ..P/12. 
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12. LIST OP )CISURES : 

As stated in the Index. 

_VERIFICALON 

I, Shri.Haran Chandra Chakraborty f  aged about 

50 years, son of Gtrinda Chandra Chakraborty, the applicant 

No. 1 in the instant application, do hereby solemnly affirm 

and verify that the statements made in paragraphs 1 to 4 

and 6 to .12 are true to my knowldge,those made inparagraph 

5 are true tc my legal advice, ndI have not suppressed 

any material facts. I am also duly authorised by the other 

applicants to si1 this aerification on behalf of all of us. 

• 	 - 
d I si gn this verification on this the 

day of March 1995 at iwahati. 
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H. C. thakraborty, 
.\'nts 0€ fleer (Cash 
0/0 the Telecom 1 istrict Manager, 
Kmru1) Telecom District, 
G'JAHATI - 781007. 

I'he Chief Geriëral Manager, 
Assam Telecom Circle, 
GtYIJAHATI - 791007. 

JANNEXuRES 

Through the proper channel) 

sub : - Anomaly In Fixation of Pay - Pray 
Redressal by stepping up of Pay on par 
with junior Sri RATAN CHANDRA CHA(RABORT, 
Accounts Officer(SBP),O/O the Telecom 
District Engineer, Krishnanagar, adja(W.B. 

Respecten Sir, 

Hith due respect, I wish to submit the following 
representation on the above subject for your kind consideration and 
issue of favourable orders. 

I belong to February 1980 batch of Junior 
Accounts Officer and I was promoted as Accounts Officer on regular 
basis- with effect from 24-4-1991. My Pay on regular promotion Was 
fjxd at Rs.275/_ with D.N.I. to Rs.2450/- on 1-6-91. 

Shri RATAN CHANDRA CHAKRABORTY, Accounts Of fjcer, 
(sBp), 	O the Telecom. District Engineer, Krlshnanagar, Nadja, West 
Bengal who belongs to 1981 recruitment of Junior Accounts Officer and 
junior to me in the cadre was promoted as Accounts Officer on reguLar--. 
basis witi effect from 27-06-1994. His Pay on regular promotion as 
Accnts officer was fixed at Rs.2750/- WjthV.N.I. to Rs.2825/- On 
01-08-1994. The anomaly is due to his officiating opportunities as 
Accounts OffIc 	jn the •oefjce of the Chief General Nanager, West Bengal 
Circle, 1'elecom Rogion, Calcutta and the subsequent protection of Pay 
on regular promotion. under .1e FR..22C(Proviso _4). 

9y virtue of his posting In the West Bengal 
relcoii ejion and also dde to the circumstances prevailing therein 
Sri Rat an 0iian'ra Oiakraborty, Accounts 0fflcer had opportunities to 
wor as Acc)ur)t - s Off.jcer in the dfficiating capacity for a pretty long 
pericd and had drawn several increments in the officiating post of 
Accounts Officer 	Hhcn he was regularly promoted as Accounts Officer 
with effect from 27-06-4994 his Pay was fixed at 1 s.2750/_ with D.N.I. 

to -s.2825/- with effect. from 01-08-1994 taking into account the Pay 
drawn in the dffict'iflg pctof Accounts Officer and the increment 
drawn thereon 

It n- 4:e seen from the Blue Book Numbers 
furnished below thaL Sri ta3n Chandra Chakraborty is junior to me in 
the cadre of A 5  t .!Accoun t, iOffi ce r as well as Accounts Officer since 
the seniority remdns the 	for Accounts 0fficer 

Name tajNo. in the 	 niorIty in the cadre 

11. C. Chakraborty 	 81,658 	 1151 as Accounts Officer 

Ratan Lhandra Chakrabbrty 82,209 	 261 	'Asstt. Accounts 
Officer 



I 

i would like to bring to your kind notice that the 
01ura1 -11 	ireiric Court of India had a sitnil ar case dated 28-9-199 

pronounced th.L thL' seniors are entitled to fixation of their Pay on 
par,  with the Pay of such juniors. The Supreme court has also observed 
that for the reasons of not having the benefit of fortuitoes adhoc 
oromotions the Seniors should not be at the disadvantage in Pay fixation 
and therefore the Pay of the Seniors to be stepped up on par with the 
junior 

it may kindly be seen from th€ above fact that even though 
I e erjor to 5ri atanChandra Chakraborty, iajfl drawing lesser, Pay 
than him as a result of forfuitaus .idhoc promotions enjoyed by him in 
'est 9encja] •I'elecomn. 4gion, whereas I  could not have that much oppor - 
tunities to officiate as an 4Accounts Officer which is due to the 'mjnj-
strative exigencies 

the reason of not having the opportunity to enjoy fficiating 
tic promotioni one Circle due to the prevailing administrative 

• 	 exigencies hou1d, not disenitle the senior t3 drew Pay atleast equal 
to that of tk3R the lunjor 

flius 1' become entitled for the stepping up of my Pay on
With ny junior,  rj Ratar chandra Chakrahorty,Accounts Officer(SBP), 

T 0/0 the e].en 01strict Engineer, Krishnanagar, Nadia, west 3engal in 
the light of the Supreme Court Judgernent referred to earlier 

irther, I would like to bring to your kind information 
that In the cases of similar nature have already been decided in 
fav our o I a pl Ic an t s by the 1)  iv I si on Bench of 	I Em akul am, v ide 
0.A.. 115U93 dated 29-10-1993 . The same view has been taken by the 
CAT, 9omhay in judqement delivered on 19-07-1994 in respect of O.A. 
926/93 .nd the o 	i\ther % 	comprising of 54 applicants. The CAT, Madras 
also hld the .'ame view while disposing of the .A. No.1308/93. It is 
further, for your kind information that 1JJT has already accepted the 
verdici of AT, Ernakularn and issued orders for implementation vide 
reference 11J0. 19-72/93-PAT dated 14-06-1994 

* 	 Under the above circumstances, I humbly request you Sir, 
to k*ndiy !Vjew my caseof. ay fixation and cause 'issue of orders for 

• 	 5.epolfl 	)f 'fly !ay to the stage of Rs.2750/_ with effect from 27-06-94 
• . with D ' ..t • . i . .'H20/. on 01-06-94 on pr with my junior Sri ttan 

Chandra Chkrortv, ½countS Officer(S13P), -VO the Telecom District 
Enqineer, Krjshnanagar, Nadja, 4est Bengal for which act of kindne&s 
I shall remain grateful to you 

Thanking you ..J.r; 

our5 faithfully, 

-• 	.j 
(H. C. Chakraborty), 

C0py to 	1) The Chief Accohg 0fficer, 
0/0 the mM/-I ' 

2 Advance Copy tothe C.G.M., Assam Ielecom Circle, 
Uwahati •- 781007 

004 

• 	 : 	 . 

H, 

ACOUt 	. 

• 	:' 	010 
• 	 GuwhgLi-7 



From 
	

FANTIN EXURE-SS 

B.B. ,j..)ther.iee 
ACCSUfltI Officer 	 - 
0/0 the T.D.E.. Naga•fl 
Haga.fl 782 001 

To 

The Chief oeneral Manager Telecim 
Assam circle, u].lubari 
GUWAHATI 	781 007 

C Through proper channel 

ub $ An&moly in )ixatl•fl of pay pray Redressal 
by stepping up of pay on par with junior 
sri RATAN CHANDRA CHAKRABORTY ACCounts Officer 
(SB?) 0/0 the Telecom District Engineers 
gishnagar, Nadia (WB.). 

Respected sir, 

with due respects I wish to submit 
 the f.11.wiflg 

represefltati°I'1 on the subjeCt,menti*ned abrie for your kind 

c.neideratien and issue of favourable orders. 

I belong to pebruarY 1980 batch of junior AccuntS 

Officer and I was promoted as ACC.UfltI Officer on regular basis 

w.e.f. 29-4-91 (OffiCiating 29710-90 continuouslY). MY4Y on 
 

prsmotilfl was fixed at Re. 2375/- with DNI to Re. 2675/- on 

1.10-94. 
Sri Ratafl Chandra Chakrab*rtYo AccOUflt8 Officer 

(seP) 0/0 the Telecom District Engifleera KrishflaflIgar. Nadia. 

West Bengal, who belongs to 1981 promotion of junior Accoufltl 

Officer and junior t. me in the cadre, was promoted as Accounts 

Officer on regular basis with effect from 27061994. His pay 

on regul.rProm0t0n as ACcoUnts Of fj.c,r was fixed at RI. 2750/ 

with DNI to Rs. 2825/- on 01-8-19940 The anamely is due to his 

officiating opportunities 48 ACCOUntS Officer in the office of 

the chief General Manager. West bengal circle. Telecom Region. 
Calcutta and the subsequent protection of pay an regular promo- 

tisn under Rule FR 22C (prviaO 4). 

By virtue of his posting in West BengAl Telecom 

• Regiefl and also due to circumstanCes prevailing there an shri 

Ratafl Chandra Chakrab.rtY, Accounts Officer had opportunities 

to w•rk as ACC.Uflts Officer in the officiating capacity for a 
• 

	

	pretty long period and had drawn several increments in the 

•fficiatiflg post of ACCOUntS Officer. When he was regularly 

ttt( Cent d on page.....•'. I- 

ZiC.2!. 
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promoted as ?ccounta Officer; with etect from 7-06-1994. 

his pay Was fixed at Re. 2750- with D.N.I. to Re. 2825/ 

with effect from 01-08-1994 taking into account the pay. 

drawn in the officiating poet of Accounts Officer and the 

increment drawn thereon, 

It may be seen from the Blue Book Number furnished 

below that shni Ratafl Chandra Chakrabor'ty is junior to me 

in the cadre of Assistant Accounts Officer as well as 

Accounts Officer since the seniority remains the same for 

Accounts Officer. 

Name 	 Staff NO. in 	seni.asity in 
the Blue Book 	the Cadre (#.AO) 

I0KHERJEE B.B. 	81712 	 1203 

I would like to bring to your kind notice that the 

Honourable Supreme Coqt of India had a similar case dated 

28..9:91 pronounced that the seniors ae entitled to fixation 

of their pay on par with the pay of such juniors. The Supreme 

Court has also observed that for the reasons of not having the 

benefit of fortuitous adhoc promotions, the seniors should not 

be at the disadvanage in pay fixation and therefore the pay 

of.the seniors be stepped up on par with the junior. 

It may kindly be seen from the above fact that even 

though I am senior to shri Rotan Chandra Chakraborty, I oW 

drawing lesser pay than him as a result of forfuitous adhoc 
promotions enjoyed, by him in West Bengal Telecom Region, 
whereas I c.ou2d not have such opportunities to officiate as 

an Accounts Officer which is due to Administrative exigencies. 

The reason of not having the opportunity to enjoy 
officiating Adhoc promotion in one Circle due to the prevai.-

ling administrative exigencies should not disentitle the 

senior to draw pay atleast equal to that of the junior. 

Thus I become 

on par with junior S1 

officer (SaP) 0/0 the 
$adia, West Bengal in 
referred to earlier4 

entitled for the stepping of my pay 
i Ratan Chandra Chakraborty, Accounts 

Telecom District Engineer, Krishnnagar, 

the light of the Supreme Court Judgement 

Cont'd on page....... 3/- 
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Further. I would like: to bring to your kind 

information that in the cases of similar nature have 

already been decided in favour of applicants by the DivisiOn 

Bench of CAT. Ernakulam. Vide 0.). 1150/93 dated 29-10-1993. 

The same view has been taken by the CAT Bombay in Judgement 

delivered on 19-07-1994 in respect of 0.A 926/93 and ten 

other O.A.S. comprising of 54 applicants. 	The CAT/Madras 

also held the saffie view while dipOsiflQ the 0.A. No. 1308/930 

it is further for your kind information that DOT has already 

accepted the verdict of CAT. Ernakujam and 
issued orders for 

implementation vine reference No. 4972/93-PAT dated 14.6 9 94. 

Under the above cirCwflstancel, I humbly request you 

sir, to kindly review my case of pay fixation and cause issue 

of orders for stepping of my pay to the stage of Ra. 2750/-

with effect from 27-06-1994 with D.N.I. to Ra. 2825/6 on 

01-8-94 on par with my junior shri Ratofl Chandra ChakrabOrty, 

Accounts Officer (sBP), 0/0 the Telecom DLstriCt Engineer. 

grishnagar. Nadia, WestrBeflgal for which act.of kindness I 

shall remain grateful to you. 

Thanking you sir, 

Yours faithfullY. 

14(t 

P lace s 	iet-i 	 B • B • 10 KIRJEE ) 

Date z 

Copy to :- 
The Qhief AccountS officer, 
0/0 CCII Telecom. Assaffi circle 
Ullubari, Guwahdti - 70 

H 

AcCOUflt& OtTiccr (A & 

010 The C.G.M.1, Afifiaftl Circt 

GuWht 1 



I! '0 --  4/SC 
From 

Shri T.S. Nagarajan, 

Accounts Off1cer( 

0/0 the Director Mtce, ETh, 
Guwahatj-781 003, 

To, 

The Chief General Manager, 
Maintenance, tTR, 

7, Kshetra Das Lane, 
Calcutta-12. 

Respected Sir, 

Sub=Anamoly in Fixation of pay—pray 

Redressal by Stepping up of pay 

on par with Junior Sri RATAN CHANDRA 4.- 

CHAKRAUORTY Accounts Officer(SBP ) 

0/0 the Telecom District. Engineer, 

jjshnagar, Nadia (4.13) 

With due respect, I wish to submit the 

following representation on the above subject 

for your kind consideration and issue of favour-

-able orders. 

1 belong to February 1980 batch of Junior 

Accounts Officer and I was promoted Accounts 

Officer on regular basis with effect from 17-6-91. 

My pay on regular promotion was fixed at 
Rs.2300/— with DII to Rs.2450 on 1-4-1992, 

SHRI RATAN CHANIJRA C1'{AKRABORTY,Ac counts 
Officor(SBP),o/o the 	Telecom District 1nginoer, 
Krishn?.garNadja west Rengal, who belongs to 

1981 iecruitment of Junior Accounts Officer and 
Junior to me in the cadre, was promoted as 

Accounts Officer on regular basis with effect 
from 27-06-1994,1-jjs pay on reqular promotion 
as Accounts Officer was fixi. d at fls.2750/= 	' 
with DN1 to Rs, 2825/= on 01-08-1994 w  The 
anoinoly is du: 	to his officiating opportunities 
as Accounts Officer ir 	of such juniors,The 
supreme court has also obsrvod that for the 
reasons of not having the 	benefit of fortuitous 
adhoc promnotions,the seniors should not be at 
the disadvantage in pay fixation and therefore 
the pay of 	the seniors be stepped up on par 
with the junior. 



/ 	 ( Coritd---2J—) 3( 

/ 

/4 	it may kindly be seen from the above fact that even 

/ 	though 1 am senior to Shri Ratan Chandra Chakraborty, 
/ 

/ 	 1 am drawing lesser pay than him as a result of for- 
• -fuitous adhoc promotions enjoyed by him in West 

Bengal Telecom Region, whereas I COUld not have that 
much opportunities to officiate as an Accounts Officer 
which is due to the Administrative exigencies. 

The reason of not having the opportunity 

to enjoy officiating Adhoc promotion in one circle due 

to the prevailing administrative exigencies should 

not disentitlo the senior to draw pay 'atleast equal 
to that of the Jumior. 

Thus I. become entitled for the stepping 
of my pay on par with my Junior Shr.i Ratan Chandra 
Chakraborty, Accounts Officer(SBP)o/o the Telecom 
District Engineer, Krishnagar, Nadie, West Bengal 
in the light ofthe Supreme Court Judgement referred 
to earlier, 

Further, I would like to bring to your 
kind information that in the CCSeS of smA similar 
nature have already been decided in favour of applicants 

by the Division Bench of 'CAT.Ernakuiam,Vjde O.A. 
1150/93 dated 29-10-93. The same view has been taken 
by the CAT Bombay in Judgoment delivered on 19-7-1994 
in respect of OA   AvQ', 92 6193 and ten other O.A.S Comprj- 
-sing of 54 appIicats.The CAT/the officer of the 
Chief General Managerp'Nest Bengal Circle,Te lecom 
Region, Calcutta apd the subsequent prot?ction of 
pay on regular promotion under Rule FR 22 C(Provise 4), 

By virtue of his posting in i'/st Bengal 
Telecom region and also duo to the circumstance pro-
-veiling therein Shr.i Ratan Chandra Chakrahorty, 
Accounts Offjcer ahd oPportuniti.es to work as Accout 
Officer in the 6fficiating capacity for a pretty 
long period and had d.ravn Several i.ncrements-jn the 
officiattng post of Account5 Cfficor.'ien he was 

regularly promoted as Accounts Officer with effect 
from 27-06-1994,tjs pay WCS fixed at Rs,2750/_wjth 
D.N.J. to Rs.2823/_wjth effect from 01-08-1994 

taking into account the pay 'drawn in the off.icitj9 
post of Accounts offjcir and the increment drawn 
thereon. 

p 

( Contd....3/_.) 

- 



I 

(Contd--/-) 

/ \ 	It may be seen from the [3lue Book Number furnished 
/ 	 below that Shri flatan Chandra Chkraborty is ZJunior 

to me in the cadre of Asstt. Accounts Officer as well 
as Accounts Officer since the seniority remains the 
same for Accounts Officer. 
Name 	 §ff No.in 	Seniority n the 

the Blue Book 	dadre (A..A.0) 

T.S.Nagarajan. 81709 	 1200 as AO 
Ratan Chandra 82209 	 261 as MO 
Chakraborty. 

I would like to bring to your kind notice that the 

Honourable Supreme court of India had a sthlar case 

dated 28-9-1991.. pronounced that the seniors are enti-

tled to fixation of their pay on par with the pay 
Madras also held •the same view while disposing the 

O.A. No.1308/93.It is further for your kind information 
that DOT has already accepted the verdict of CAT.Erna-
-kulamand issued orders for implementation vide refer-

ence no.49-72193-PAT dated 14-06-1094, 

tinder the above ci.rcurnstances,I humbly request you 
Sir, to Kindly review my case of pay fixation and 
cause issue of orders for $pping of my pay to the 

stage of is. 2750/- With effoct from 27.06.1994 
withD.N.I. to Rs. 2825/- on 01-08-94 on par with 

my Junior Shri Batan chandra Chak.raborty,Accounts 

Officer SBP),o/o the Telecom District Engineer, 

Krishnagar, Nadia,Iest Borigal for which act of kindness 

1 shall remain grateful to you. 

Thank ing you, Sir, 

Yours fáthfully 

Place:=(3uvahatj. 	
( T0S. 	ra n ) 

Date=b-12-94, 

Copy to:= 

1 .Th .  Chief Accounts Office.r,o/o the  
Calcutta forinforrnat ion and necessary action. 

AccountsOfflcr(A&i) 
010 The C.G.M.T., A'.aaw Circk, 

Guwahii— 7 
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C/c s  the trrutje ncinvez(L), 
Tlc'ccr EFty1tl )Jviiot. 

.781 007. 

TO 

Th*! Chief (nf, L3l flaçjer Tsleccrn, 
'Xcic'ci Circle. 

h Cu 	- 7i 097. -.___ 

(Thxc*açh prop., Chinnu1.) 
Pesrccte3 Sit e  

'ubi.. 	n1y in rixation of Piy Pray eiJzes31 by ,  St?r.p1r.q up.ot py 04 ptr with 3un,tor $zL R&TAM  
cI!.v1ncu. ?ccounts (ffic.r(31kP) /o. the 
e10ccrn District Engincer. Xrishnagtx adi.(kJ). 

ith duet rvct, L wish to sunit the foUowiizg xapiasa 
nttion cn the )ve subject for your kind C uaid.ratjoa a4 
issue of Cavourable ozdexa. 

I keicmq to 1,70AIML-01 1980 batch of jUALOr ACcoUntg cftic,x .. 
rv I rcount$ ef f1cer on reçu]i*g bis with sUsct 

from 04C41 *  ry py on rcçu1ar prcaotion was f3e4 at .237S/. 
with 1 to f. 215/ on 0104i.92 9  

si r; Cf 	ri C4T !3czXY. ccotnta Cfficer(GXP).Jo, 
the 	1rct .:Jit,jct Eninee,. Ezishndgz. Nciis, teat £Joa4. 
'ho be1pnV1 tI 11 rCfTUjtnt of Junior accounts (tficr .n4 
unIc( toi rr4' in tIc' cdze 	gs pranotcc3 as Iccounts QULc.r 

on reu1 bii t4th e'ttect from 27-06.94. His py on regul.x 
"motion 	rc.tnts Citicer wi fixed at u. 3750/i. with xai 

to P. 225j.. on 01.0091.'the ncao1y is duto his off icLaUng 
opporturiittr 	;ccounts Cit icet in the of f ice of the Chief 
Ccncr.i 	 't ten1 Circic. Tolecca 1*gioi, G4lCutt 
and the 3ugvtvrt 'rotection•ot py on xu1u pxaoUou 
und?r iuic? Tr 22 C (acrj,o 4). 

2 



*2 ,  

3 ) 
iy virtue of - his pos 	in hest Wagal 10 .10caiILtgioi aM 	H 

al so  due to th, r1rr%r)t3nccs rtevakiling therein $bxt JLstaa 

Chan'1.ra Ctkrtorty, Accounts CftJcaz b o ortueiti.a to WWk 

as occounts Officer in the oitLCLdttDg cipeaity for a pretty 	 V 
long rerlod and had drawn a.ver1 Lacxeaanta Lit th of ciati 
po3t of counts Uticer. bez* hc was xecular1y pruaoted as 

Acrountl CUicir wieli effect from 27.0694. his pq IMS tIJL.4 

it R30 275)/ with D..l. to La. 2825/.' with at fact trce 02.'041.94' 
taking into account Om py di4wo In the off icietiog ost of 
#c?,ounts Of ftcez ni the inczøs.ntdxiwn thereon. 	 :... ..: 

It may be seen from the Blue Book tivabex £urnisbe4 below 
that 5hrl F4t in Chndra ChAkriborty is junior to as in the 
cdre of Att. Accounts Officer as well as Accounts  Oft Lc.x 
since the seniority xess4na the sa for e'.ccounts Officer. 

C4cke. 

!• CClh.Xs't, 	E1733 	 3223 ma cD OUiax 

r'n 	 82209 	 261 as /4ssistarat 
c1 1. xr dC 3 if . 	 counts Officer. 

'I woald lifre to Lring to your kind notice that the ilóoou.. 
rle ure Ccmrt of Xn.dti had a simiLar ose dated 2$.O.'91 
proncunee tht the uniors axe entitled to firatioit of their 
py on pir with the ray of such juniors. 11he Supess Court has 
also obs'icl tht foi the rc,ons of not haiing.th* benefit of 
tortuitcui Thc prc1notion,, the scnio:s should not be at the 
disai.Uantj9e in riy fixation ani therefore the sy of the 
seniors be ster -l--eOl up on par with the junior. 

It may hindly bo seen from the above fat that a,on though 
I am senior to hnt rt.*n Ch4ndra Cbakuborty. I an drmwthg 
lessor ray  than hF 	.s result of fortuitous adhoc pxotLosa 
enjoyed by hI-% In hc'st. Eaçal 2e1ecom legion, whexes I could 
not he tht  ruch oroxtunitIe, to officiate as an Accounts 
Officer wh1'h is 	 to the Aiministiative exigencies. 

1h I31Cfl Of not hAirl9 the opportunity to enjoy officating 
hcc 'toiottoi In ryne cic2a due to the çrrs1ling e4uintstx.. 

tive eci.j should not diuntitle tho scntor to draw pay 
etul to tt 'of the junior. 

.... ,. . .3 
I, 



-----
AN 

1!Ihu3 I bqecQ%e entitlt'cl for the ateppifl of ON 	 on pX With. 

!tY Junior c1bri T:tji Chmn!rA Ch)cr4bOrty. ACCOURts Officer (UIt 

the 'leicccm nigtyict wngincer. Yri.hntç4r. $@i. west Pien04 

in the Uçht of t ;uxme Couxt .1ud9acflt referred to eUWAte 

ather. i wi'i like to burg to your kLni iflfOx1RAti0I* th4t 

in the cases  of 3ii1ir flitUZ.0 he 41rced tiseft decided in 

fOuz of 	 by the PiVJ.StOfl beach Of CAT* Zzaakulame 

ide o.. 115cy93 dt 29-101993. The s4 view hoe been tiksft 

by the CT rcb&y in judgeent delLVeUd on 19..074994 ±0 respeCt 

of O.i 925/3 n1 ttn other 0.A.39 c risirtcj 0f 54 ipp11c4nt10 

The C17ar9 •jc bc1I the se view while disposing the O.A 

o. 1ca/93. it i s  turthez for your kind thfoxati0D thit DOT 

bus 31re-1 rt tIe veldict of C'l. gznkulm e issued 

orderni f a' iç1 nttion vice ref.xencO o. 4972/93P6T. deted 

14.0694. 

t1n3r t! 	v,circU28tflCC$. I biTLiy request Y0u sir, to 

Un:Uy rriJw ry cw oE y tixttion in c4uae issue of orders for 

tc'n1n; of ry r:' to tile jt3ge of 2. 2750/. with effect fVcM  

27-C6.94 ,'ith '..1. to . 2835/ on 0103..94 on pAr with my juzaior 

ibri ijt3fl Chi 	bort. !CcOUfltS CffLc*t (3tP). gb. the 

'lolt!COfl !t,ti.Ct rnjSnir, }Zi1$1hfl4Q*2. flEia, vest efl94I1 for 

riflC1 I 8h311 reiin gr.tt(tU1 to you. 

Thanking you, Six. 

• 	 Xora fGi 	ui 

• Liace s- 	h ,ti 

Date 	v 

CopytoZ 

1, The Chif ,'rcont3 Cfficer. 0/0. the Chief Gtfl&zil Mofli9eX. 

lcc;it Circle, Guwhti 781 007. 

• 	 .J0 cHCflh1JM.) 

r 

010 The C.G.M.T., Aarn Circle, 

Guwah1i— 7 
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From 

• G. THALAMUTHV, 
Accounts Officer (TA), 
0/0. Chief General Manager Telecom, 
GUWAHATI - 781 007. 

To 
I 

The Chief General Manager Telecom, 
Assam Telecom Circle, 
CUWAHATI - 781 007. 

Respected Sir, 

Sub: 	Anamoly in Fixation of Pay - Pray Redressal 
by stepping up of pay on par with Junior 
Sri. RATAN CHANDRA CHAKRABORTY Accounts 
Officer(SBp) 0/0. the Telecom District Enginee 1  
Krishnagar, Nadia (W.B). 

With due respect, I wish to submit the following 

representation on the above subject for your kind consi-

deration and issue of favourable orders. 

I belong to November 1980 batch of Junior Accounts 

Officer add I was promot& as Accounts Officer on regular 

basis with effect from 04.01.1993. My pay on regular 

promotion was fixed at Rs. 2375/- with DNI to Rs. 2525/-
on 1.4.1993. 

Shri RATAN CEJANDRA CHAKRABORTY, Accounts Officer 

(SBP), O/o. the Telecom District Engineer, Krishnagar, 

Nadia, West Bengal, who belongs to 1981 recruitment 

of Junior Accounts Officer and Junior to me in the cadre, 

was promoted as Accounts Officer on regular basis with 

effect from 27.06.1994 His pay on regular promotion 

as Accounts Officer was fixed at Rs. 2750/- with DNI 

to Rs. 2825/- on 01.08.1994. The anomoly is due to 

his officiating opportunities as Accounts Officer iii 



3 

of such juniors. 	The SupremeCourt has also observed 
that for the reasons of not having the benefit of fortuitous 
adhoc promotion5, the senio\sh i 	ou1d not be at thedjs- 
advantage in pay fixation and\\hefore 

 the pay of the 
seniors be stepped up on par witX the junior. 	 -z 

It may kindly '  be seen /roY

na 	
fact that even though i am senlo to Shi. 	

a Chakraborty, I am drawing lesser pay than" him 	 of forfujtous 
adhoc promtjons enjoyed y hi

mgal Telecom Regibn, wher\as I could no have 	 portunities to officiate \ S an A;coun s Of is dueA 
the Administrati\<e exgencj8 

The reasoAOfnolt  h 	opportVenjoy officiating A mo e circ o the prevailing adrn y 	shouI ntjtle the senior to y qual t 	the junior. 

Thus I/become /tit\1ed for the te-ping 	my pay par wit my jucr Sri Ratan Ch dra Chakhorty, ACCOUfltS 0/ficer 	BP) 0/o.\ the Teleco District En\ineer, 
Krishnaga, Nadi/, west Benal in th light of the Sreme 
Court J u 'gement/referred to ar1jer 

Fu/ther/i would iike to 	n to your kind information 
that th cases of similar nature 

have already been 
decjdd i favour of appli ant 

by the Division Bench of CT. E/nakulam, Vide 0.A 115 93dated 29.10.1993 
• The/same/view has been ta n by te 

CAT Bombay in judgemen • delivered on 19 .07.1994 in respct of 0.A 926/9-3 and ten other O.A.S. cornpsing of 54 applicants. The CAT! 

-*4 



the office of the Chief General Manager, West Bengal 

Circle,. Telecom Region, Calcutta and the subsequent 

protection of pay on regular promotion under Rule FR 

22 C (proviso 4). 

By virtue of his posting in West Bengal Telecom 

Region and also due to the circumstances prevailing 

therein Shri Ratan Chandra Chakraborty, Accounts Officer,  

had opportunities to work as Accounts Officer in the 

officiating capacity for a pretty long per.od and had 
drawn several increments in the offi dating posL of 

Account Officer. When he was regularly promoted as Accounts 

Officer with effect from 27.06.1994, his pay was fixed 

at Rs 2750/- with D.N.I. to Rs 2825/- with effect from 

01.08.1994 taking into account the pay drawn in the 

officiating post of Accounts Officer and the increment 

drawn thereon. 

It may be seen from the Blue Book Number furnished 

below that Shri Ratan Chandra Chakraborty is junior 

to me in the cadre of Asst. Accounts Officer as well 

as Accounts Officer since the seniority remains the 

same for Accounts Officer. 

Name 	 Staff No. in 	Seniority in the 
the Blue Book 	Cadre (A.AO) 

G. THALAMUTHU 	81896 	1373 as Acoou.itsOffjcir 
Thtan Chandra 
Chakraborty 	 82209 	 261 	Att 

Officer 
I would like to bring to your kind notice that 

the Honourable Supreme Court of India had a similar 

case dated 28.9.1991 pronounced that the soniors are 

entitled to fixation of their pay on par with the pay 
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of such juniors. 	The Supreme Court has also observed 

that for the reasons of not having the benefit of fortuitous 

adhoc promotions, the seniors should not be at the dis-

advantage in pay fixation and therefore the pay of the 

seniors be stepped up on par with the junir. 

( 

It may kindly be seen from the above fact that 

even though I am senior to Shri. Ratan Chandra Chakraborty, 

I am drawing lesser pay than him as a result of forfuitous 

adhoc promotions enjoyed by him in West Bengal Telecom 

Region, whereas I could not have that much opportunities 

to officiate as an Accounts Officer which is due to 

the Administrative exigencies. 

The reason of not having the opportunity to enjoy 

officiating Adhoc promotion in one circle due to the 

prevailing administrative exigencies should not disentitle 

the senior to draw pay atleast equal to that of the 

junior. 

Thus I become entitled for the stepping of my pay 

on par with my junior Shri Ratan Chandra Chakraborty, 

Accounts Officer (SBP) O/o. the Telecom District Engineer, 

Krishnagar, Nadia, West Bengal in the light of the Supreme 

Court Judgement referred to earlier. 

Further, I would like to bring to your kind information 

that in the cases of similar nature have already been 

decided in favour of applicants by the Division Bench 

of CAT. Ernakulam, Vide O.A. 1150/93 dated 29.10.1993. 

-The same view khas  been taken by the CAT Bombay in judgement 

delivered on 19.07.1994 in respect of O..A 926/93 and 

ten other O.A.S. comprising of 54 applicants. The CAT! 
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- 	

- 

Madras also held the same view while disposing the 

O.A. No. 1308/93. It is further for'your kind information 

that DOT has alread' accepted the verdict of CAT. Erriakulam 

and issued orders for implementation vide reference 

No. 49-72/93-PAT dated 14.06.1994. 

Under the above circumstances, I humbly request 

* you sir, to kindly review my case of pay fixation and 

cause issue of orders for stepping of my pay to the stage 

of Rs. 2750/- with effect from 27.06.1994 with D.N.I. 

to Rs. 2825/- on 01.08.94 on pir wiTh my uor Shi 

RatanChandra Chakraborty, Accounts Officer (SBP), 0/a. 

the Telecom District Engineer, Krishnagar, Nadia, West 

Bengal for which act of kindness I shall remain grateful 

to you. 

Thanking you, Sir, 

Yours faithfully, 

(G. THALAMUTE-lu). 
Place : Guwahati 

Date : 1741-94 

Copy to: 	• 

1. 	Chief Accourts Officer, 0/a. CGM Telecom, Assam 

Circ1, Guwahati - 781 007. 
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FANNEXURE- 3F 

	

Froms- 	Biswajit Deb, 
• 	• 	 Accounts Off icer(T) • 

0/0 Telecom District Manager, 	 j 
Xamrup Telecom District. 

waaU-7. 

TO 
The Chief General Manager Telecom 
Aesam Telecom Circle. 

• 	
• 	

Guwahati - 7. 

	

.1 •.. 	 (Through P roper Channel . 

Respected Sird, 

Subs- Anamoly in Fixation of pay - Prayer redressal 
by stepping up of pay on par with Junior Sri 
Ratan Chandra Chakraborty, Accounts Officer (5BP 
0/t) Telecom District Engineer. ICrishnagar. 
Natdia. (W.B.). 

With due respect, I wish to sukznit the following 

representation on the above subj act for your kind consideration 

	

• 	 and issue of favourable orders. 

I belong to Novnber, 1980 batch of Junior Accounts 

Officer and I was promoted as Accounts Officer on regular basis 

with effect from 07.03-1994. My pay on regular promotion was 
• 	

fixed at Rs. 2600/- with DNI to Rs. 2675/- on 1-4-1995. 

Shri Ratan Chandra Chakraborty, Accounts Officer (sBP) 

0/0 the Telecom District sngineer, Krishrzagar, Nadia, West 

	

• 	Bengal, who belongs to 1981 r.cient of Junior Accounts 
'Officer on regular basis with effect from 27-06-1994. His pay 

on regular promotion as Accounts Officer was fixed at Rs.2750/-

with DNI toRa. 2825/- on 1-08-1994. The anomoly is due to his 
officiating opportunities as Accounts Officer in the Office of 

the Chief General Manager, West Bengal Circle, Telecom Region, 

Calcutta and the subsequent protection of pay on regular pro-

motion under Rule FR 22 C (Proviso 4). 

Byr virtue of. his posting in West Bengal Telecom 

Region and also due to the circumstances prevailing therein 

8hri Ratan Chandra Chakraborty, Accounts Officer had opportu-

nities to iwork as Accotints Officer in officiating capacity for 

a pretty long period and had drawn several increnents in the 

Officiating post of Accounts Officer. When he was regularly 

promoted as Accounts Officer with effect from 27-06-1994 #  his 

pay was fixed at Ra. 2750/- with D.N.I. to Ra. 2825/- with 

effect from 01-08-1994 taking into account the pay drawn in 

	

• 	the officiating post of Accounts Officer and the increment drawn 

thereon. 
It may be seen from the Blue Book Number furnished 

below that Shri Ratan Chandra Chakraborty is Junior to me in - 

• •• 	' 	the cadre of Asstt. Accounts Officer as well as Accounts 

• • 	-.•• 	'Officer since the seniority remains the same for Accounts 
• 	 Officer. 

- '2 
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ame 	
- 	- 	' 
Staff No. in 	Seniority in the 
the Blue Book 	Cadre of (A.A.o.) 

B. Deb 	 82041 	 97 	 cT, 
Ratan Chandra 	 82209 	 261 
Chakraborty. 

I would like to bring to your kind notice that the 

Honourabje Suprwe Court of India had a aimijdr case dated 

28-9-1991 pronounced that the seniors are entitLed to fixation 

•1th the pay of such juniors. The Suprne jo 
Court has also been observed that for the reasons of not having 
the benefit of fortuitous adhoc promotions, the seniors should 
not be at the disadvantage in pay fixation and therefore the 
pay of the seniors be stepped up on par with the junior. 

It may Jcindly be seen from the above fact that even 
though I am senior to Shri Ratan Chandra Chakraborty, I am 
drawing lesser pay than him as a result of forfuitous adhoc 
promotions enjoyed by him in West Bengal Telecom Region, where-
as I could not have that much epportuyijtjes to officiate as 
an Accounts Officer which is due to the Administrative 
exigencies. 

The reason of not having the opportunity to enjoy 
officiating Adhoc promotion in one circle due to the prevail-
inq administrative exigencies should not disentjtie the senior 
to dray pay at least equal to that of the junior. 

Thus I become entitled for the stepping of my pay 
on par with my junior Shri Ratan Chandra Chakraborty, Accounts 
Officer (SB?) 0/0 the Telecom District Engineer, Krishnagat., 
Nadia, West Bengal in the light of the Suprene Court Judgent 
referred to earlier, 

Further, I would like to bring to your kind infor- 
• 	mat.ton that in the cases of similar nature have already been 

decided in favour of'applicants by the Division Bench of CAT 
£rnakula, Vide O.A. 1150/3 dated 29-10-1993. The same view 
has been taken by the CAT Bombay in judgement delivered on 
19-07-1994 in respct of O.A. 926/93 and tn other Q.A.$. 
comprising of 54 applicants. The CATA4adras also held the 
Same view while disposing the O.A. No. 1308/93.. It is further 
for your kind information that DOT has already accepted the 
verdict of CAT, Srnekulam and issued orders for implflentatjon 
vide reference No. 49-72/93-PAT dated 14-06-1994. 

Contd. 3 
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Under the abov e ci rcums ta nc Os. I humbi y request you 

air, to kindly review my case of pay fixation and cause issue of 

orders for stepping of my pay to the stage of Rs. 2750/- with 
effect from 27-06-1994 with D.N.I. to Ra. 2825/-. on 01-08-94 
on par with my junior 8hri Ratan Chandra Chakraborty g  Accounts 

• Officer (SW') • 0/0 the Telecom District Engineer, Krishnagar, 

Nedia, West Bengal for which act of kindnessT' I shall remain 

grateful to you. 

Thanking you. Sir o  

place s- Guwahatie 
- 

Date s- 

Yours Faithfully 

--.-• • "••-- 	 - 

(BISWAJIT DEB.) 

'Advance copy to s - 

10 The Chief Accounts Officer 0/0 CGM Telecom, Assam 'Circle s  
Guwahati-'7. 

( __•______'__•__••'\ 

0/0 The 	A. 	Cirk, 

Guwahai— 7 
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From :- 

K.S. Manoharan, 
Accounts Officer, 
O/0.Director,M/4 Project, 
Guwahati — 781001. 

To 

Chief General Manager, 
Task Force, 
N.E. Telecom.Region 
Guwahati-781 001. 

Sire 

Sub ;- 	Stepping up of pay on par with junior - reg. 

With 'iue rp''t, I wth to submit the c0 o.'jng 
on the above subject for your  kind eonsiat1on and issue 
favourA.hle or' erg. 

I belong to "ovpmber 1 080 batch of J.1'counts 
Officer and I was p'omotei as Accounts Of'icer on v'eru1ar 
basis with effect from 45- 04. Ny pay on regular promotion 
as fixed at Rs. 2600/- with D.N.I. to Rs. 2675/- on 

Shri Ratan .handra Chakraborty,A.ccounts Officer 
(SBP) 0/0. Telecom. District Bngineer, Krshnagar, Nadia o  
W.B. Circle who belongs to 3eptembnr 1981 bttch of Junior 
Accounts Officer an junior to me in the cR(IrO ia promoted 
as Accounts Officer on regular basis '.e.f. 27-6-94. His 
pay on regular pronotion as 	ount9 O'ficer wS fixed at 
P.s. 2750/- with D.N.I. to Ps. 2825/- on 1-.3-94. The anomaly 
is lue to his officiating opcortunities as kocounts Officer 
Inthe oNice of 	 ost Rengll 'Jicle !nc1 the suhsequet 
protection of pay on regular promotion under proviso 4 to 

It may ho cc.-r f'-m th 	"ok 1 1)°3 rittn, 
that ti ls, st f P  nn. 	I bri. 	• '"" -'• r' l - r j 	I?° iyhr9 

my staff number is 1°72. I 	'ir to you 
kind notice that th lion' hi o 	xn'm 	rrt hal a mii p.r 

case dt. 	 p 	otrceri tb 	$: - r 3o 	 n• 	e't1t1od 
t fixation of their pay rr p 	l. 4 h thc nar of such 
juniors.. 

In view of th fact s 1aei sUnv that e vcthouh 
I am senior to .Thrt 	. . hik-s}'ortv, I  
pay than him as ' reoi.lt o 	iitcus 'Hhoc pomo5nris 
enjoyed by him in 'et eo'ai. ''i oo. 1ie1as I could r.o 
have that much opro w-titie to o.rr1iotoao..o. 7hich 13 
due to te a'ir'tri3t "rttiv C xi.ci.c c. T hi 	I become ent iti el 
for the stepping up of my nv on 	h m; junior in 
lirht of th 3upry'c oLrt Ju 	en'c 1'oe'ed to otrlier. 

urt her I ofld like to hrin jg,  to your kin I notice 
that cases of similar nature have '1v hoer decided in 
favour of ctrplicar1s by the various division benches of 
CT and DOT has al.roa'ly acooted tte.verdict of OT 
Ernakulam and Madras benches for jrnolementation vide ir. 
no. 49-72/93-PAT dt. 14-6-94. 

*ttested. 

Mvocate. 

ontd... 2/- 



/ 
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Under the above circumstances, I 
you sir, to kindly review my case of pay 
cause issue of orlers Thr steppinr up of 
stage of Rs. 2750 w.e.f. 27.6,q4 with Dill 
Ps. 2825/- for which act of kindness i 5h gratelaul to YOUe 

humbly request 
fixation and 
my p 	to the 
on 1 .3.94 to 
.l1 rmajn 

Thanjnp you, 

You"s Pniithruliy, 

Dated_12_94 
 

'. 	' ' • . 

	0/0 Th C.,C.M.i, A'aTfl'- 



~ 2- 
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V.K. H..riharan, 
Accounts Officer, 
0/0 the Director Ttsk 
Jorhat-785 001. 

To 

,-1 .I 	 t$ 	 /- 	 .f 	 rfl 	 - 	 - 

1i'.j...... 

N.ETeiecorn. Pegion, 
Sin.h Niwas . Siliukhtiri 
Guwa3ntti-781 003 

( Th.r.igh  

Respected Sir. 

ip 	f 	Pa' 	1) 	p  IIU 	 -..' 14 

1':rr•y. 	A:tnt.. fi''er - '. 	 '*-m :!'i-t 
Engineer.  

With due r3po  
sentatic.n 	'.n the 	c'e ::' - . 	 f 	y .. 	I 
.i ssue of fvc-tiral:) 	c'rd-r: - 

I 	e;.ng 	t.':; 	 1 	I' 	. 	 - 	•':. ::i. 	Mff 
and 	I 	W3 	pon:t. 	 ' 	 I 	:-r 	--- 	 I '' 	 I 
effect- 	from 	16. 	. . 19Z4 	!lv 	1:'' 	on 	:u- 	p 	''- fix 	t 
Rs. 	2600/ 	with 	DN 	to 	I' 	 - 	 . - 

Shri 	Rat..a: 	(''ir- 	 '.-' 	
. 	 .. :.,. 	 1.' 

U/u the Teleco m 

who 	be3.ong'5 	to 	961 	eci:tme 	':. 	 .- 	 1.':::J 	. 

ztgu1u 	his 	wi th 	-ft---r  

tion 	as Aocunts Offi oe•i F z  
2825Y 

	

on 1 . 	.94 - 	The  

itic 	aS 	AJU 	4 	ljj. "- 1 ir 
Wt 	B-n1  

suheuent. 	p1't.et.jOn 	of 	•: 	v 	• - :i 	................. - 	- 	 •- 	 -.:n:i. •• Al  
22 C 	(proviso 4). 

Pv, 	vjrt-  '-•- 	i 	 . 	 i"-_ 	';.-.- 	..-• • 	 . •'••''i 	:: 
aJ.s') 	due 	to 	t.1  

Cha:2dra 	Chak.rtlor.y. 	A.c.':5  
as 	 0 f 	- 	in  

period 	an-i had drawn 
_f 	Accs:''jnt, 	ffi.'-r. 	 ! 	

!-.. 	 'i: ... ................. '  

with 	DIII 	to 	f' 	.- 	

,_ 	.:..r._4_ 	.. ..... .. .... . 	., 	 .. 	 ;.- 	. . 	 ':'un 



I 
SIA 

It 	may 	he seri rrcrri t. h 	B3. 	P . k 	!iuud, 	IT.t rL 1. sI 
below that Shri Rt't 	ttri.R 	 I 

cadre of t'.sstt . Ac-courtts 	ffi' ts c Li 	11 c iuri t. -: 
since the seniority rerains the sue cr 	i- 1ctt: )f 	:r 

Name 	 :t.ff t 	in L 	 Ly 	t.h 

V.K. Harihara' 

Ratan Ch. Chakraborty 

I would like to bring t: 	:iwi, 	jOti. 	th 	the 

oriourahle Zuprei 	Court otT mdi . ii id  

28.9.91 pror,ouriced tht the serti' 	r -. L 	L fixori .d: 
their pay on par with t he p y of soh 	. 	 1preic Court 
has also observed '.ha for .he rsr : rfr: 	hiv i: 4 f.: 

of fortuitous adhoc prot.ions - tho i iii 	 ' . a'.' 	' . 	th 

disadv&ntage i n  py fiticr tn' tie 	or- 	- 	:' of 'ho L zt rior 

he stepped up on par '.ith tho 	nicr, 

	

It may l'iindly b seen from 	? 	. 	LZI. . 

though I am senior to :hri 	Ch:dr  

irLg lessr pay than hiri s 	u1 . :1 	 .JVhi 

tions ecijoyed by him in W1: Pen:1 eleoi 	feçioct . ;ieres I 

coitdtict. have t..hatV i:ucb -.Ippc 	in 	 i 	ii. '.€  

counts Officer ihich is due. 	the 

The 	reason 	of 	not: hv ru, 	 Vt 
V. . tV)IH 	L 	•1I1VV 

officiating ArThoc prc't:i 
 

• 	athriinistrative exigenLcies s ho:, Ii no 	J se:.i t .e 'h 	sen or to 

• 	draw py atleast eqi.l to thEl t iif the 

V 	 Thus 	I beccrue enu titiCri for 	• 	uup 	!r 	ty 	it 

par with 	y 	iun1 ior 	hri E:V1,tiVru 	 I 	d. 	. 	Acoo 	L.; 

Officer I SEF) . 0/c th Te l000tn. D 	;i.:  

liadia . 	West Bcrtgt 1 in th 3 'h tVi f  

• 	referred to earlier. 	
V 	

V 

Further. I 	:uld 	ike 	' i.r 	t 	\'''rr k. 'i i nf:'rt ion 

that in th 	 i'iJ 	rr! 	• 	- 	 -- 	i-i'1 	in 

favour 	r,f 	. :.p1ie'nt : 	 'V 'hC 	1  

V il i t 	U A. 1150 '1' 	 h- 	 - 	'--- 	t 

by the. (SAT B' 'mh,' ill 
 

and ten ':h- 	;\. 	VV,flVV1IV 	
•4 	11H3n 1.. The 

CAT. 	Iiadr-s 	ai_o head 	 iuV;i' 	 A. 

t1_i3øS, 	It. .i 	f'rthe 	f:V 	yu.': 	;. 	1.(T 	h 

alread accepted the v' 	' 	CAT !n, ::1.: y 	
V 

for j fl)p\ .:.mCntatii.n 	...... 	- V 	V 	V:V -TV 
	 '.-d i -; 	-CiIIV 
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IjncJ.er 	the 	abo'o 'ì'u t. 	, I 	.uL1y 	:'•('.O• 

Sir, to kindly review ry  

orders f o r stepping c my 	..c' 	; t.:e of Rs 7 ø/ 	with 

effect from 27J3 19?4 with DtlI to t 	: on 1 	194 	per 

with my jirtior Shri atni 	Jr' 	 :ount.: 	(fitr:r 

SBE') , O/o the Teleooui Di; trct  

Bengal for whIch at of kindns: I .i 1 	 1 to yi 

Th..nkirt' v. , 	 r 

i h±u 11 

V,  \ 
Place - Jorh.i.t 
Date  

a 

Copy to 

1. 	The Chief Account5 (.ff!r. (/c 	hc ri:;.T1. !1 Fc.. 

Ygic: 
 

AMZ ~Oftu (A a P)7  
0/0 The C.G.M.T., Ai satn Circle, 

Guwaht - 7 
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R.  JKAESHADRI 

	-.- - unts Officer ( Internal check) 

4O/Qthe Chief General Manager Telecom, 
1'GUWAHATI - 781c:07 

Ta 

TheChief cnercil Mnccjr To1&cnm 
Telecom Circle, 

(3UWAHATI - 781007 

aepeczted sir, 

ub 	Annamoly in F i at i on of Pay 	Rodressal I) 

:1 	 teJpiiicj L1$J of pt'/ on fJ.i...... ..tli 	main 
•_ 	 CHANDRA CHAC::RA}1LRTY 	c c: DLI at: a U ti 1 . 	 •:: f 	., a/a 

the T1ecciii t)it'I; rict Engineer, k.l 	1. iij.i 

(WEi) 

Wi th 	due respect , I wish to subm 1 t thr:'fo 11 c.w 1 ncj 	I•:prei;c:a it. 

	

on the above sub ject for your kind c:,ons 1 era 1: 1 iiii and 	I a'au:. 
.foqrable oi- dei- s 

I belong to September 81 . batch of Junior (ccounts Off 1 c:c:n 
r 	jàs p romotecl as Accounts Off 1 cer on recjL(], ar baa I a a I th after: 1: 	i: 

300794 

	

	My pay On regular promut ion was fi ad at Rs.2,600/ —  nit h DNI 
on 01-05--95 

Shr 1 	RATAN CHANDRA CIAKRABORTY 	Ar.::c.ir 1:.. ;.. CCf :1. c. ar ( PF:): 1 .  
the Telecom I) is tr 1 ct Engineer, Krishna'gar, Nadia, Was 4 Denga I 

'belolags to same batch c:rf JAO ( 1 	1981 racrui ti'n 	...if .J'.iJJ;c 	(crj,! 
OffcerY and Junior to me in the cacJre, was promoted as a:c.i:iuta (1 

ce'an 	regular basis w I th effect froii 8706--94 ..............IY 	c. ii 	lay i .1 a' 
prdmQtion asi (ccciunts Officer was fixed at p ...  dibO/• wi tt ON I 

01-c:)e.-94 	The anomoly is due to his c.ff1c::Irti riij 	oppri In 
linfAins as Accouus Officer in the utfiLe of He Chief General N u 
.West. Eencja 1 Circ 1 e , Telecom Rag ion s  Ca icut to and the aiCisequont prnt pc  
tici, of pay on regular prornot ion under Rule FR 22 C Ipi uvi a 

By 	virtue 	of h is 'post ing in Wr:st F.ericia 1 [i:..lry.c;:c:iii 	Rn.cj iAllt 

'also due to the circumstances prevail ing thr:i U ....... 1 	Rat 
Chakl- a5orty, 	Ac±ounts Officer had oppc:rtun.i t11r to vJt:irm.:.  
Officer 	in the officiating capacity for a pratt ...........i; period  
drawn 	several inrrenierits.ri the otficiatiiiq pari .::ii (ic::oi'iits Cliff 
When 	he 	was ... egLilarly prc)moted as Accot..tnt.; nr0rur..... .h 	i..f.::; 	1; 
70694 1 his pay was ii n.ed at Rs p 7a/- a Hi DNI to Rs. p 

with . effect from Q1-08-94 taking I nto accou....1 the pay cirawi in tb:. 
offictat 1mg post of Accounts Officer and the increment draw thereon  

- 

1 
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, 	
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It may be seen from the ElLie Book Nt'ni1r -t iriichcJ below 	t- h t 
: 	Shri Ratan Chandra Chakrabo - ty is Junior to (1(. In tl1( CC(J 	0t 	('i 
'fcounts Officer as well as Accouints Officcr in 	ih 	norxty 	- 

ccounts Office -  . 	. 

	

A 	
Staff No in 	 Senlnrt'y in the  

- 	 the Blue Bool. 	 c a d 
- . -. : 	 . 	•. 	,.. 	 '- 	.. 	 - -- 

:.c- ';;. :s : 	 : 	 • 	- 	 -------•- -•--•--•--• 

- 

$Lshadi- 1 	 219O 	 2'+d 	(ti 	(c:ciu11's 0? i 
.: .' 	 ' 	 ' • 	. 	! 	 . 	 . 	 . 

e Ma .\ .  
, 	- 	822(:)9 2 ei a Asstt. (ccounts Offic. 

Y. 

	

, 	;: •, :: 	• : 	• 	 • 	•.. . . . 
f 	., 	. 	 . 	• 

f 	 .: 	 : - 	. 	• 	. 	 - 

would 1 ike to bi-  incj. to your kind not ic-: tIiat th 	HOflOUFAb i. 
Surrne Court of India had in a simi 1r case dateci 28•--o9-91 pronounc:::cI 

	

; the 	 are entitled to fixation of L- h€iii pay on par with tI 
pay- of such juniors 	The Supreme Court has ltu ubc vE'd thc4t foi 	H 

• of not having the bcnfit of fortuitous adh: pti3s, 
eniors should not be at the disadvantage in pay fixation and - there -fc:n - . 

the seniors bestepped up on par with thc Junior 

It may kindly be seen from the above fc t that cen though 
s e n i o r to Shi- i •Ratan Chandra Chakraborty I am drawing lesser 

théhiaas a' resu1-'0f'-'forfuit0us adhoc promotions enjoyed by him hi 
Region, Whereas I could not have t hat much opportu--

piie.:to offic teán Accounts Officer which is due to the A d m i n i sl 
ttve e<igencies .' 

: 	 - :- 

The reason of not having the opportunity to enjoy of -f i c. lati nU) 
I'adbpc-;.- promo in.' ., in .one circle due, to the preva iii ng adm i. ni s  t r a t 

	

exigencies should not disentitle the senior to ch IN [) y ct]L 1t e qua'] 	 ) 

junior, • 	. .• 
"•. 

Thu's I become entitled for the stepping nl y 	y on pa 	ti 
my.. Junior Shri Ratan, Chandrd Char raborty, AccouiiL 01 t i 	( 0&f ) 0/o I 
Tç1pm DitrictEnginer, richnanagar, Nadi.., We.f flenqal in the light 

:'àfthe'Supme - Cour;Judgernent referred to earl icr 
- 	 '. 	 - - 	

Further, 	1r would 1 i e to bring to yow 	md m nfo i mation th,I1 
thecase of simi.larnature have already been 'JL1ded in favour uf 

H.áp1'i'cants by..th'Diyision Elench of CAT 	Ernakulam, Vide O.A. 	1150/?3 
dat29-1O-93 	The same view has been talen by the CAl Liombay in jtidgt. 
eItf'deliver2d on '.19-07-94 in respect of O.A. 92/93 and ten other 

compr1s1ng of , 54 applicants 	The CA1/Madrs also held the s am 
,ç viw while disposing the 0 A No 1308/93 	It is furthel fC)V YOUV k mnl 
infrmation that DOT ha already accepted the v rdmc. L of CAT 	Ernai ulm -. '••....- ...... ..t 	,...I• 	 • - 

and-issued orders for implementation vide refei-enc 	Na.49-72/9'-f c-ti 
dated 14-06-94 
- 	-.--•.-- 	 -' 	.-. 	.,--- 	i 

.' 	•-•'.'-.':•". 	 - 	. 	. 

-.4 

,• 	.);:,;- 	 . 	
• 	 / 	,- 

I 	 - 

'.•''- 	 ''-:'- 	• 	,: 	1.' 	- 	. 	 - 	 - 
r 	's" 

•- 	.  
--_. 	.-'.- . ..--.' • '- - ....•.'. .. -- I . 	" " ' " i  •. 	' 	. 	• 	.' . 	 . 	• 
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Under the above ci cumstncec, I humhl r qLu st you ii 

. - .kndA- review my case of pay t i xat ion and c:ause issue of oi - dr 
tepping of my pay to the ctacje of Rs 2 , 75u/ uith effect from E 7 u 

wth; PNI to Rs . 2,823/- or 01-00-94 an par with junior Shr 1 k. 

3 Ch'ndra Chal'raborty, Accounts Officer (FF ) oln the Te ucom Di 1 

	

1geer 	Krishnanagar, Nadia West Bengal for which act of t:: indne' 
ha1i-reñain grateful to you 

Thanking you , sir, 

Yuui 	fdlthIul ly. 

/ 	 3EDH(D11" I 

4iace Guwahat i 

Date.  

- 
,Capy to 

- ,- 

ccaunts Officer, 0/a the CON Tel€coii ñ'm Cir. ]&, 
uwahati 	781007 

	

..................-. 	 . 
(1-. \ 

At 
" 

- 

£ccOu 	ccr(A&P) - 	 •. 	 . - 	. 	 - 	. 
010 The C.G.M.T., Aaui Circk 

-. 	-• 	. - . 	'. 	 GuwahaU- 

4 	 . 

/ 

.........- 

	

- 	 .. 	 . 	.. 

.3 
.-'l-

- - 

..... 



•/c \•' 	 i 

:iih 	•c c 	\') 

(Through proper cnannel) 

F' 

respected Sir, . 	• 	 . I! . 	. . 

I 	 If Ij 	'i 	i f 
1:DUb Annp1y i Favrm t f 1 	- 	' ' rdi 	' 	

tpi tn' 	
iJ HP 

U]) f 	pay 'fl I)a! 	]. th ju 	 [at 	Can 	I 	I I'l '  
boit 	Acc(- 'mt 1ff.cy (BF' 010 the- 'e1tc  

Enginx , Kishigai, 	(W 	 ' Y 	 I  

Wit,hl due - respect . I ii sh to ubn + the .fci I:t•Li r. 
t tt I' fl 	'II tht 	- 	- h 	- 	t 	 ' 1 	 7) H )' 	 ' 	1 t- 	

l 

issue of favourable orders. 	 - 

I bliin 	, 	 WtS 4ffi,i 
and I waz promoted as Accounts ifi. on regular haS with 
effect. frci 	7 .9z\. 	pay on rar I:ronot,.i.on was t'ixed at. 
Rs. 	 wit.h Dill to s . 	cn 	

( 4.9g 
Shri 3atan Chandra Chakra'ort.y, Accounts Officéi (SEP) 

O/o the Telecom District Engineer, Kri shnagar, Nadia. Wes Bengal, 
who belongs to 1981 recr.dtment. o.f Jr. Accounts Officer and 
junior tc me in the cadre, was prc!rt.ed as. Accowts Officer on 
regular bsis with effect from 27.6. 94. Hs pay on regula.i promo-
tion as Accounts Officr was fixed at F s. . 27Fø/= with DHI - to Is. 
2825/= on I . 8.94 The anomoly is due t.. his 4cfficiating opportu-
nities as Accounts Officer in the office cf the Chief en-eral 
Manager, West Berlgal Ci rc 	. Tel ec.: 	N.o ion Cai.cu 1. t.a and tho 

subsequent protection of pay 01) tf7I r :-romotion under U1 e FH 
22 1' (11uv1 0  4) 

By 'iirtu€ of his post. ing in West Jen . ......elecom 	a n d 
also due to. the circumstances prevailing therein 	:Tia 

Chandra Chakiabort.y,  , Accounts. Officer had opport.uni .i : fl i  work 
IIt unts (fficti in th' uffj. 	t jp 	i tv fi 	 T ln 	) 

i. d 	ij htd #i awn sev 	l i' 'i p 	in 'h 	ffj ('1 ib 	' 'st 	I • 

f Accoun ts ()fficei vlhe) h'z ras 	-gul 	, pi i-*otd a4 j 	nini. 	J1 
()fficx with ffrt fi' 	'7 E 94 1a py was f 	d 	 7ki - I 

with tHU to Rs .2 ,E_321 5/= with effect from 2 .8.94 taking int-.cj...count . 
t.he ia' drawn in the officiating post of !ccounts Officei, and the 
inciment drawn thereon. 

ON 

I 	 4 
- 	.- 	 . J It 	•.... 

I 	
II 	

1I 

. 	. 	...............I. 
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It uiy he seen from the Blue Book. Number 	irriihe 
below th.t Shri ttar& Chtrth. Chtkrtbctrty is junior to 	i. 1in the 
cadre c4f Att Anrits Officer as weJl. 
5lrIce the sriixtv te"tirt the 	'z- 	r 	 £i 1y I 

Si ff 

 

	

Mo. 1(1 t t 	1rL14 Lt t,i 	.L 	I. h 
1ut 	Jc4 	 ( 	i 	Cl I 

Ratart Cli. Chak ahort.v 	 '- ) 
	

I 	 i 	. 	
. ••;. 

I 	 !i 
I 	'! iUlC 	11_ 	b' i. 	1- 	 1 - i PC' 	Ilo t 1' 	

' Jii1 	.1 
1-ir r,ui blt 	 'f Iri 	 i1 i' 	 'Iat 
23 9 91 

 
prolicaviced thiat 	e 5 -fl1 0 21  S i... e e n'.t1i t 	ii I i .1. , 	• i'I ' 

fhtii r'a , ' ' pai wi t +ht p 	e f 	 Th e S., I I p AL in r 

has also oheivt1 that fi th e. . 	 . 	 r 	vi.'i 	j3j' 	h-i'--'it ' 
of fort.uit.ous •-dhoc ronotionz • the 'e 	s ho1d nct 	at 
disad'antae ii pay fixation an t.he...fore the pay of t.h1enic'.'s..., 
be steppi up 'n iax n th the ''mi 	 I 

It. m ay 1in]y be seen fr 	t.he above fact thii t even 
h suh I im seni' i to -p 	Ratant (' 1 	a1a tts' I a'dtau- 
ing • leer py than hini a a 	 foi.to'.s a1h'.I proo- 

1c 	 -i 	by h.n i..' 	v1tt f-'ti r 	i 	 t 	i 	 - 	T 

•culd not. have that 	op1:ort,unit.i:z 	orf ei ate a. • 
cc,tmts'ffic-t wiic1' i "i'- t th.e  

The reason of not haviig the opportunity  
officiati!g Adhoc pronot.ic'n in one orce due to the :.vevajlng 
adiinis.trative exigencie5 should not. disent.it.le the :5e1ior 
draw paV atlea.t equal to that of the jun1 -'r 

Thus I ic'ce ent.it.le: 
par with ry Junior 	at.an 
Officer (SE? )  Ofo. t 	Tiecon). 
Nadia 	West Eengal in the light. 
referred to earlier. 

Further. I w.I't like ' 
that. in t.heca ses of i :ni tar nat. 
favour of app2 ic.nts b:' the DiV 
Vide 0. A. 11k5013  dated ?9. I f. t • 9 
by the CAT 'Bombay ii1judgement de 
O.A,. -926/93 and ten ot.her ,  S. 
CAT, Madras 1 also held the same 

• 1308/93. It is further, fox' you 
.1.ready accepted the verdict of C 

for inplenien tt!on vi de reference 

for the stepping of y pay on 
'akra:':'rt7 , -• focoun 

tn ct 	njneer. 	rihnagar, 
cf . .he 	pree ::r. ; 1dgenent. 

in1!::t.:i •:::r: 
re 1 'vv 	d-eçi 
I I on EC) -• AT 	 I an 
3 . '['he :. ane view has 	taket. 
livered on 19.7.94 	m ject of 
comcri sine of 54 appli 	ts - The 
view while disposing 	,, 0. A. 
r kind infornat.i on tha jQT has 
.T. -iaku].ani and j 55Jr rders 

49 	 PIAI 	d a t 	1II F-  94 
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Under 	the 	above ci rcist.rtce.. 	I 	hi.ih1y 	reçiue h * 

Sir, 	to kirLdly review uy case of pay fi.t jOlt '1ICJ  

orders 	for 	step 	tg of my pay to the 	 of 	P; 	751/ til l 
LINI to R. 	 on 	1 	9.4. effect from 	7'- 	with 

with 	uv 	Jnrtlur 	hri 	F?*tn 	C 	rtdi 	htI 	'h, rP 	Ac 	Iflhlt a 	(I$4 	&r 

(BE) 	/r 	the T1eoTn Ditrt Engir. 	1ILfL 	 I4 	i 	
L 

EtngI f or whi;h act of 	 I 	htiI 	ri 	er'et1 tc. S I 

Thatkirig you. 	Sir. 

lou.r. 	aithfu]Jy, 

, -- 

I 	1i - 	JM:AI,) 
/.7 	 - 	•; 

( 	. 	 ?1 / 	• 
FlEice 	- 	)orhat 	 - 

rite 	:- — 

O 	to 	- 

1 	The Ci.t Ac'."unt5 ()ffir 	O/ 	the 	Tk 	orce , 

H. F; T.1 	ci. 	r.gion—Singh 	Sill 12khur.  

ii 
I. 

.I: .:/•. 

1 3 p k l a i il 

Ill 
& 	

MOLt(P) 	' iTj 
0/0 LIe C G M T , A siu OfC16,11, 
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I 	1 	 S  

•StJ DAALAKRISJjNj • 	 • 

Aecount .s Ogr. • 	

•.' 	 ' 	 '' . 
DIf3THICT ELWNEIR 

2L!kIGA91..  783380. 

To . 	

;, 	 .. 	.,. 	,,• 	
'.' 	I 

The Chief General Mana9er Telecom, 	•" .• 

• 	Assam Telecom Circle,' 	. 	
•' 	 • •.• •' ' GUWAHATI - 781 007. 	• 	 ' '. 	

' .: : 
I I S  

Ltespe'cted Sir, 	 I 

Sub; 	Anaiiioly in Lixatjon 'of. 1y, ' £ry Reclressal 
by stepping up of py, on par with Junior 
Sri. 	RATAN CHANDRA • PHAKRABORTY 	Accoun 	'.' .* • • 	 OUicer(Su1) O/o. the Telecotn DitrictEn9neerf 
Krhnaca- ,  Nadi a  

With due respect,. I wish 	 the following  
' 	•, representaon on the above sbectI for your ic.tnd cons.., 

derton and issue of tavourb1e O rc1ez. 

	

• I b.Long to November 10 	çh Of Junior jccouns 	., 
Qtficer and I was PrOWQtUI as /ccounts Officeç or 4ru4ar 	• 

basis with effect' from 450.1994) My pay on regular '  
promotion was tixeu at 	 with DNI to Rs46/: 	' on 	 • 	 1,: .' 

	

Shrj. 'RATAN CUANDRA CUAKRAL3Ojy, •&count 	Officer • 	 (S130 1  0/0, the Telecom Distric 	Fngineer Kihfla9r,' 
' 

• 

	

	
Nadia, West A 8engal,' '  who belon9 :Jto:l9o'e.jtntqnt 	' 

of Junior Accountp Officer And J un j.Q.r t me n 'th&  
was promoted as Account4 0ttcer c re9lar bai.s with 
effect from 27.06,1994 	His py on'rQgu1arpomot1on 

• 	 ' 	 as Accounts Officer was fjXd'A:1, 	7 50/'.wjth PNI 
• 	 ' 	 to Ks. 2825/— on. 01.00.1994, 	The 'anomoly is due to 

 

his officiatin g.  opportunities as 4-ccOvnt4 Officer ii * 

$ 	 S 

('c1 
I 	 ' 

I 	 • ' 	

•' 	 1 	
$,....__J_!_.I 	'' 	 p 	• 	 I' I 



5• 	 1 • the ojfjce of the Chief General Manager, West Bengal, 
Circle, Teleom Region, Calcutta and' the, subiequent 
protect on of pay on regular promotion under Ryle FR 
22 C (provso 4). 

By virtue oç' his posting in West Bengal Telecom 

• Region and also due to the circumstances prevailing 

the'ein Shri Ratan Chandra Chakborty, Accounts Officer 
had opportunjtjed to work as Accounts Officer In the 
officiati! capaàity ,  for a pretty longs period and had 
drain seve'ral increments in the officiating past of 

• Accunt Offier. When hewas requlariy promoted as Accounts 
Officer with effect from 27.06.1994, his pay was fixed 

at Rs 2750/- with D.N.I. to .Rs 2825/- with effect from 
01.06.1994 takind, into 	ccOunt the pay drawn in the 
Off1catjg post of Accounts OLficer and thu inJ:e,I1ent 
drawn thereon, 	• 

It may be sen from the Blue Bodk Number furnished 
below,  that Shri Ratan Chandra ChakraLbrty is junior 
to me in the cie of Asst, 	ounts 8ficer as well 
as Accounts Ofhcer • ince the seniority remains the 
salBefor.A •Unt$'Qficer. 

Name 	 aff No in 	Seniority in the the B1'üe book 	Cadre (A,A.o). 

'
a , R ~~Mn  d ~ra 

TTO;;T"T 	----6-; 
:.. 

Chakraborty  

1 W.Ould 	ik 	b Uring to y b uv kind notice that 
t h e Honourable Supreme Court of India had a similar 

case dated 28.9.1991 prQnounced that, the seniorà are 

entitled to fixatFion of their pay on par with the pay 

.i, 	• 



of such juziirs 	The Supreme Curt has qlao 6bservej 
,that for the rea3on5 of not having thebenett of fortu1tQu 
adhoc promotions, the seniors shoqid . ' flc1t beat:,• the di3— .,:. 
advantage in pay fixtin and therefo? the pay of the 
seniors be stepped up on par i4iifi theji6r,'  

It may kindly be seen from.'theabve fact that 
ven though I am senior toShri. Ratancndra Chakrborty, 
am drawing lese,pay than him' s'resu.t offuitous 

'I) idhoc promotions enjoyed b,y him in Wet,. Bengal' T1ecom 

eg ion, whereas I could not have tht much opportunities 
to officiate as an Accounts Officer., ;whicll is due : to 
the Adminjstrtive exigencie3.  

The reason of not having tIq oppqrtunity to enjoy 

officiating Adhoc promotion in one ci,rcle due Eo the 

prevailing administrative, exigencies should not diseAtitle' 

the senior to draw pay atleast equal' to tiIat.. of the 

junior. 

Thus I become entitled fbr t 	steppirit m' pay' 

on pa' 	my 	Shri Ratan Chandra Chakraborty, 

Accounts bLticer. (suP) 0/,o. the Telecom Di3trict kngineer, 

Krishnagar, Nadia, West Bengal inthe light of the Supreme 

Court Judgeinent refo,rrc-d to earier,  

[1 

Further, I' would like to bring toyur kind information 

that in the case,z of siiniltr nature have alrady been 

decided in favod 	of applicants 'by the 'Division' 'BenCh'' 

of CAT. Ernaku1m, Vide O.A. 1150/93 dated 29d0,1993. 	' 

The same view has been taken by the CAT Bombay in judgement 
delivered on 1907.1994 in rect of O.A 926/93 anO .  

ten àther 0ASe comprising of 	applicants. The.CT/,;. 

.4 

if 

I 	IL'I 	P'I' 
'• 	' 	 . '. 	I 	' 	•.i 	: 

• ,' 	 • 

-Qua ' 	I 
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S 	 •• 	

•.. 	_______ 

tlaçJras also held the same vjew white • disposjg the 

O. A . No. 1308/93. It is further for. your ki?id in1pniation 

that DOT has already accepted the verdict ot.CA, EFnak.ulam 

and isued order3 for itnplementatiqfl %vide referpnce 

	

No. 49-72/93-PAT daed 14,06.1991, • 	•. 

	

under the above circumstances., I humbly request 	•' 

you sir, to kindly review my case o4 pay fixation and 

case issue of orders for stepping of my pay to the stge 

of Rs. 2750/- w4.h  effect from 27.0.1994 with D.N.I. 

to Rs. 2825/- on 04.08.94 on par with my junior Siri. 

Ratan Chandra Chakraborty, I counts Oticeç (SUP), 0/a. • r 

the Ti.1cii District .Krishnagar, Ndia, West 

Uengal ror wI)ich act ot kindns I sh11 remain grateful 

to you. • . ... . 

Thanking you, Sin 

.. 	. 	. 	•.t, 	............. ,. 	. 

	

• 	 • 	

• 	
. 

	

.' 	purs fiithful1y, 

S 

P1ace ; BApnil4ipon 	 PA sulb 	Af___ 

Date 	; 	 • 	 . 
S 	 • . 	 .• 	 '• 

	

.1 	 .. 	• 	• 	 . 	
•.•• 

• 	Co'tc. 	• 	 • 	• 	:• 	•, 	• 	: 
• 	• 	•• 	

': 	•• 

1. 	Cuet Accpunts OUice, P/o. • CGLI Telecom, Assarn • • 1. 
Cil 1  Guwahat - 781 0071 	/ 

	

•.., 	••.•. 

	

• 	 • 	 . 	•. 	,.:. 	...... 	••. 	.• 

	

ii 	AOunt p) 

• .O/O1ht C..G.M.T., 	zulrJc 

* 	: 	• 	 •GUWjti7 
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I Through proper onannel 

Respected Sir, 

Sub; Anamoly in Fix ion of ay - 1-ray Redressal by 
up of pay on par with ji• -i handra, 
borty, Accouht.s. Officer (SBF') O/o the Teieco!' 
Engineer, Krishnar, Nad.a (W.E. 

With due respect. 	wish to ?ubfl)2 t the foi.1 
sent.at.ic'n on the above subject for your. kind consid 
issue of favouable order:-. I 

I belong to 	ath o Jr. Accoi 
and I was promoted as Accounts Officer on regular 
effe't fr.i 	 .94 . l'iy pay on regular promotion 

r)NI to Rs. 	 on I .Lj. 7.57  

Shri a tan Chndra C:hal abortv , Accounts Off 
O/o the Telecon I)ist.rict Engineer, Krishna gar, Nadia, 
who belongs tb 1981 recrui tment of Jr. Accounts C 
junior to me i the cadre , was proioted as Accounts 
re.ular basis !ith effect. from 27. 6. 94. His pay on re 
tion as Accouxts Officer was fixed at Fa. 27ø,/ with 
2825/ on I .8.94. The anomo1y is due to his officiat.in 
nities as A000ui)t.s ()f.ficr in the offie. of the Chi 
flanager, West. Bengal Ci role, Teiecci Region. Caicut.t 
subsequent protection of pay on re.LIar promotion und 
22 C (proviso 4) 

By vi rtteo± his posting in Wt Pen 	'reIecc 
also due to :he circumstances prevailing therein 
Chandra Chakr1ort.y , Accounts Officer hai c.'pport.uni ti 
s Accounts Off.cer in the officiating capacity for a 
iriod and haadrawn several , increments in the o±fici 
of Accounts ('fjicer. When he was regulariy proac'ted a 
Officer with efect from 27.. . 94. hi a pay was fixed at 
with [4I to Rs .225/ wi th effect from . . 94 taking i 
the pay drawn in the officiating post. cf £ccounts (ff .  
incment drawn thereon 

qha.:ra-
strict 

Si 
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)fficei' 
with 

ed at. 

' S. 

n,a] ' •' 
ano 

_ 	r 	"'fl 
q prpIO- 
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It 	llI4Y 	'.s et e n ft Tfl * Ii 	1 1 	 t 1WhL 	ti i 

below that Shri Eatan 	 krbcty i iu.ior to 	n the 

cadre of' Att. Ac:xt C)ficr 	; o I 	t,it 	)fficer 

shce theeriirity rair the 	:or t:crs1-3 	 I 

t'Iaie 	 Stat'f Ho. in t 	inior2I i'rL tFie 

Elue Et:ok 	 (dre 

E'atan Cli. Chakrahorty 	'•. 

I couid like to hriig t. 	ri' kind notice 	th 
Honourable Supreme Cc'urt of Indi a ad a simdlar oe 1  dat.er 

' rI1 	(1 	I& 	 t 	'1 	14 lt I 	' to 	i 	
Ø 

their pay on p.r with the j:ai of ..... 	Th 	The  

ha: alr ob- i,-i th 	ir i t 	: 	 r 	 t 3 .0 

of frxttitr 's 	hr 	r'a'tile a 	.n ild i  

daach nt 	p 	L. at a i anti th- -f i 	 'i 

be 	epp i p 	pai wi th the "  n ic,  r 	 I  

It niay kinv ly 	seen  

rU 	I am 	tfli' i t' 	I 	. i 	afa 	 t 	: 
u 
r]f 	 n iu'l is narn in 	 Eti 	1 	-c 	t -a 	w ti 

could not have t,hat rch opportun.i t.i 	to off.i ate a 	an 
counts Officer which i. due to the Adin 3trative exigenci e. 

The reaon of not havi 	t.h 	opportunity to en .j: 3 
officiating Adhoo promo .ion in :n c 	e due to e 	 a! 1 .i 

adnini 3t.rat.1 ye exignc1e 	cuI'1 n:.t d .o_" title t1ie.onior 
draw pay atieat equal to that of the junior. 

ThUS I 	coe ent.! t.le for 	 :i:dn of y p.ay 
par with r' junior SJri 	 an<ira 	k.rac'rt.' 	Aocoun 

tffic.i 	tSE1F' 	' 	t1t 	 rn 	 a.. 4'pa 
11aia 	Wt Pt gal in 'h li 	f 	pi 	' ' 	 iuit J O'dg" 
referred to earlier. 

Furthers I would like to hi 	to your kind i'1at,ir 

that i .n the 	o f 	. I 	nt 	 a1 	n iC 4ç 
f a v o ur 	C.,  t 	app i S:-., ajj t-s 	tile. 11ir1 	I 	- 	f 	 ui 

jir,rvr 	 'H- 	-- 	 h 	iIl 	aI 
by tile. ('T ''mhv in j'rnt 	 on 	7  94 
U 	9.b 	anti t'n 	 ' S 	:' lIP' 	 appli ilil iwt - 

('AT 	lladxaf 	çl' h1 	tflt- 	'-w hii-  
1U8 	It J. 	fut1 	f r yr r t 1 .  1 	)frnl a air 

i ady a'-c' t1 the v 	of f 	T 	r n 	l ' an 1 53 
fri ipp1 , nintai'n v 	 C. 7' '' I tT 	 " 

• 	 .,. 	 1;t 	t' 

IJ, 
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Ijnder the above c r(rlstarlces I hiih1y reuest 
Sir, to kindly review uy case of pay fixation and cause issue of 
orders for stepping of uiy pay to the st.''e of Rs.250/ 	with. 
effect from SL 7 	with DUI to Ps. 	 on 	 per 
with u:y junior Shri Ratan CharrJra 'Chakrah:.r y , Acourits ')f±Ttcer 

SE!P) ON the TelCoTn Di strict Engineer. 	:is hn. ar . 	, 
ertgal for which act of kindness i shall re!cirL grateful io yiu 

- 	 Thankiigyu 

ours :j-it.hfuI 
i  

I 
• 	 • 	 •;... 

Place 	tJori:at 	 : 
Date 	 1191) 	 ij,i..  

ci- 	 fl 

i-. 	 OfuI•., 	 th 	 j j--. 
c 1j.ciiTTi A n 	If wTr. - -i 1  

I " • 	 0/0 Thc C.G.M,T., AbluCir4 
GuwahaA-2 

, 

I I 	 I  

LdvQcate 
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. : 	tJMENT OF I I'JUIA 	 '' 	* 

DEPARTMENT OF TELECOMMUNICATIONS  
FICE OF TiE CLIIEF GENERAL MANAGER: :ASSAM TELECOM. CIRCLE 

•NO.ESTQ_b// 	
Dated at GuwahatifitLe/c-'I1 	4'qç 

To 

Sub:- 	Anomally in pay fixation, 

Ref:- 	Your 	 Z.f 
With reference to the ab3ve subject and corres- 

pondence this is to be intimated that 	 e/! 
 is junior to you may, be drawing : 

higher pay because of his promotion locally to officiate as 

A.O. béfre his regplar promotion to the grade. 

It has been clarified DOT/ND that the disparity of 

pay arising out adhoc officiating position does not constitute 

an anomally for the purpose of stepping uo of the pay of the 

senior.- 

(K.SaiePrasad Sarma) 
Astti Djrector Telecom, (Staff) 
for Chief General Manager 
Assam Telecom, Cjr21e2uwahati-7. 

ctiq 

, lilae-111 61 

1 : 
14 

/*24S 

/ 

Qçat 

0/0 1 i 	'-' ' 
GuWatI 1 



- Ev I i v ,: i rJu; NJ! ,  ()I' 	NI) ¶ A 	 • 	 / & 
41r DEPA!TNELJ1' OF TELECOMMUNiCATIONS 

OFFICE OF T.iE C1IEF GENERAL MANJER: : ASSAM TEIECOt4 CIRCLE 
ULUBARI::GUWAHATI- 781007. 

Mtn  
Dated at Guahatjj\.C.# is f:) I?_h'9S 

To L 

(_J 
Sub:- 	Anomally in pay fixation. 

Ref 	Your I)'(' I 	 , 

With reference to the above subject and corres-

pondence this is to be intimated that   

who is junior to you may be drawing 

higher pay because df his promotion locally to officiate as 	 : 

A.O. befDre his regular promotion to the grade. 

It has been clarified DOT/ND that the disparity of 

pay arising out adhoc officiating position does not constitute 
an anomally for the purpose of stepping uo of the pay of the 

senior1 

(K.S.K. rasad Sarma) 
Att. Director Telecom. (Staff) 
for Chief General Manager 
Assam Telecom. C1rcle 2_Guwaha_-7. 

c - 

/'P1// 	pir 
-L  

,1 

AccOU 	cerA&P) 

0/0 The C.G.M.T-, Aitj2 Circle, 

uW8hIL 	7 

Fl 



S. 

[ANNL ,,Lj j7, 

Depetta.flt of T.].cc mt .tcstiona  
0/i. Chief G*n.rs3 
Z. .Adm3zs a*lp Cçuts-12. 

$ 1) SWI Asia•  *.uasr assu.Ao(A) 	. 

a) Sri sasronrs Nsth *ss,AO(C),  
5 5,S,•  

) Sri *hsbtipsd PaZ,AO(Z/C) . 
O1* .the CCX •ZCiciitt*. 

4) Sri. Ilsakents Chstterjo.A.O. .... 
S... 	 . 

) Sri .S. N*gsi*,A.04 
S 0/o.DLT.ctoz *tce.J ,GiaMti. . . 

X. CC 	/CA"Auk-2O/171 	$sted t C'12,tb. 300495.0 

Sub a *zt.nsiou of benefit of Ju4enots 
delivered by the Central mudsuouvo 

S • ... 	.. 	': 	ibne1 C]ctts 	 NO9,  
ii$/93Un the sstt.z of Swap .Y.Du 

• . . 	. 	and ethers. Vi. Unton of India and others, 
• . 	 S 	

J 	delivered by tke CAT 
S 	 IkU 	bench  

P3.sss* ref er to your l.tt.rs as the above aub3ect. 
It is 1AZOI that the request for.stippin4 up of pay with 
reference to the pay St your Jt.r Sri Nten XrXimiLraborty 
AO,Zriahasar DLLsian,W3 T•l*coa. Lath. light at the sbe 
court orders can not bacce.4ed to. *xtant rUes. In 
this connctLon wa No.41/S2"P*T dt. 1.1.93 may p3se - 

• 

	

	b. r'.t.rr.g tO. It StLpuxotos that the .  benefit of the 
JUd5S$int3 c4n not.be *Zt*tded to Qtb$fl siaLlarly placed .5 

jofl. . 14fl*flts. 	. 	 . 	 . S 	 • 

•5 	

. 	 — L. 
• 	 S. 	 ••• 	(.s..P.cw)aE.,) 

Chief Accounti Officer 
S 	•C/04th. 	,ET,Ce1cutta.'7OOQ12j 

.5, 	 •r 	
•. 	.. 	

. il.) 	
.L 	.• 	•'•'.'• 

• 	 S 	 . 	 . 

.1 	 . 
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/+D Al TIT. OR 

VE1 NME NT OF INDIA 	 - -- 
DEPARTMENT OF TELECOMMUNICATIONS 

oFFIcE OF T:IE CiIEF GENERAL MANAGER: :ASSAM TELECOM. CIRCLE 
ULUBARI::GUWA1ATI- 781007. 

NO.ESTQ_iJ ç7) 	 Dated at Guwahati.j,/5kc '  

To 

Sub:- 	Anomally in pay fixation. 

Ref:- 	Your  c1-21qc, 

With reference to the above subject and corres- 

pondence this is to be intimated that Sri/SmtI.j A  rt .  

who is junior to you may be drawing 

higher pay because f his promotion locally to officiate as 

A.D. before his regular promotion to the grade.  

It has been clarified DOT/ND that the disoarity of 

pay arising out adhoc officiating position does not constitute 

an anomally for the purpose of stepping un of the pay of the 
senior. 

(K.S.K.Prsad Sarrna) 
Astt, Director Telecom. (Staff) 
for Chief General Manager 
Assam Telecom, C1rc1eGuwahatj-7. 

0 ,  

dvocat 3  

cct 1  
oo mc C.G.M. :'

AtAuln 

GuWaluti- 
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Deparbiierit of TelecommunIcatIons 
Office of the Chief General Managers :Assam Telecom Circle, UUubarj, ('uwahatj..781007. 

N:. EsrQ-2/243(A)/35 	Dated at Guwahati, the 6-'.12-.94. 

To 
Sun. G.ThalaffluthU A.O. (TA), 
o/o the CGI1F, Assam Circle, 
Guwahat,i_731007. 

Subject:... Aotu;il1y in pay fIxation. 
Reference - Your lepresentatlon dated 17-11-94. 

4; 

With reference to the above subject and correspondence, 
this is to be Intirnted that ShrI R.C.Chakravarty who is junior 
to you may be drawIng higher pay because of his promotion locally 
to officiate as A.O. before his regular promotion to the It has been clarified ttby DOT that the disparity o pay  arIsIng out adhoc officiating position does not constitute an anomally for the purpose of stepping up of the pay of the senior, 	' 

A COpy of Do'r letter No.4_31/92.pAT dated 31.5.93 is enclosed , hereto for ready reference. 	
; 

 

K.S.K.Pràsad Sarma) • 	 S 	
Astt. Director Tejeäor(5taff) 
0/0 the CGMT, Assam Circle, Ouwahtj.. 



fANNEXURE- 4 

GOVERNMENT OF INDIA 
DEPARTMENT OF TELECOMMUNICATIONS 

OFFICE OF THE CHIEF GENERAL MANAGER::ASSAM TELECOM. CIRCLE 
ULUBARI::GUWAIIATI- 781001. 

NO.ESTQ.-4/11/21 	 Dated at Guwahatj,the 	-01-95. 

To 

Shr I 	 C 

0/ u 
I 

Sub:- 	Anomaly in pay fixation. 

Ref:- 	Your representation dated 

With reference to the above subject and correspondence, 
this is to be intimated that Shri R.C.Chakraborty who is junior 
to you may be drawing higher pay due to his promotion locally t 
officiate as A.O. before his gegular promotion to the grade. 

It has been clarified by DOT that disparity of pay 
arising out adhoc officiating position does not constitute an 
anomaly for the purpose of stepping up of pay of the senior. 

A copy of DOT letter No.4-31/92-PAT dated 31-05-93 is 
enclosed herewith for ready reference. 

,- \/ 

Enclo:- 	One. 	 (K.S.K.Prasad Sarma) 
Asstt. Director Telecorn.(Staff) 
for Chief General Manager 
ssam Telecom. Circle, Guwahti-7. 

Accø 	Otficr(A&P) 

0/0 The C.G.M.T., AruCjrck 

Guw&hati-7 
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FAN 

GOVERNMENT OF INDIA 

DEPARTMENT OF TELECOMMUNICATION 

OFFICE OF THE CHIEF GENERAL MANAGER, TASK FORCE 

• 	N.E. TELECOM REGION, GUWAIIATI-781 003. 
.j .;_. .,• 

41 	•!' 	 • 
NTF/NE/CAQIMisc 	 Dated 26.1294. 

Sub:. 	Steppinq up of, pay of senior on par with junior -reu. 

4? 

: 

With reference to your representation dated 23.11.94 and 21.12.94 

on the above subject, it is intimated that as per DoT Lr. Nos. 4-31/92-

PAT dated 31.5.93 and 3-20/93-PAT dated 24.12.93, stepping of the pay 

oLhe senior on par with that of a junior drawing more pay due to 

earning of fortuituous. increments by the junior, cannot be considered, 

'The DoT vide its letter dated 31 ..93 has clarified that the benifits 

Qf the, judgements referred to in your representation cannot be extended 

?to • other similarly placed Covernnients Servents. Your representation, 

.therefoj-e, is filed in this office. 

a. 	

• 

( B.V. laiiiana Rao ) 

CAO&IFA 

0/0 CCM, Task Force, 

Cuwahatj-3. 
To 	 .. 	4. 	

/'•• 

Shri V.K. Harlharan, AO, T/F, Jorhat.\" 

Shri K.S..Milnof, AO T1F, Cuwahati. 



No. TF/NE/CAO/Mjc 	 Dated 26.12.94. 

Sub: 	Stepping up of pay of senior on par with junior -rey. 

- c ,- 
	

/4 
r 77 

GOVERNMENT OF INDIA 
DEPARTMENT OF TELECOMMUNICATION 

OFFICE OF THE CHIEF GENERAL MANAGER, TASK FORCE 
N.E. TELECOM REGION, GUWAHATI-781 003. 

With reference to your representation dated 23.11.94 and 21.12.94 

on the above subject, it is intimated that as per DoT Lr. Nos. 4-31/92-
PAT dated 31.5.93 and 3-20/93-PAT dated 24.12.93, stepping of the pay 

of the senior on par with that of a junior drawing more pay due to 

earning of fortuituous. increments by the junior, cannot be considered, 

he DoT vide its letter datd 31.5.93 has clarified that the benifits 

of the judgements referred to in your representation cannot be extended 

; to other similarly placed Covernments Servents,. Your representation, 

therefore, is filed in this office. 

- 	 -. - 

• . 	 ( 13.V. 1a,nana Rao 
) 

• 	. 	 CAO&IFA 

0/0 CGM, Task Force, 

Guwaliatj-3. 
To 

Shri V.K. Hariharan, AO, 1/F, Jorhat. 

Shrj K.S. t1anofçan, AO T/F, Cuwahati. 	
& 

17 

• 	
. 



J GUVEJNE.1'1 OF iNDIA 
DEPARTMELT OF TELECOMMUNiCATIONS 

OFFICE OF TIE CiIEF GENERAL MANAGER: :ASSAM TELECOM. CIRCLE
ULUBARI::UUw 

	Guwahati 
NO.ESTQ_2l7ct1 	

,. 	Dated at 

To 

Jf 

11 in nv fixation. 
Sub:- 

Ref:- 	

0 

VJith roferefle to the above subject and coreS 

pondenCe tiis is to be intimated 
that Sri/IPtt.t Ji' 

is junior to you may be drawifl9 
as 

higher pay because of his promoti0fl locally 
to officiate  

A.O. before his regular promOtl0fl to the grade.. 	
. 

it has been clarified DO.T/.ND that the djspariY0t 

pay arising out adhoc 0ffjciating positiofl aoes not onsti
.tte 

e of stepping u of the pay of  the 
an anomaily for the purpos  

senior. 

CO 

(K.S.K.PraSad Sarma) 
Agstt. Director Telecom. (Staff) 
for Chief General Manager 
Assam Telecom. Circle Guwahati7' 

0 '  

LI 

0 	
0 	

0•• 

0/0 TkAc C.G.M.T., 	4 Circtc 



-e 	 INNEXURZ- 
IJUVERrJIVIENT OF INDIA 

DEPARTNENT OF TELECOIVIMUNICATIONS 
OFFICE OF TiE CiIEF GENERAL MANAGER: :ASSAM TELECOM CIRCLE 

• UI::G 71oo7 	 V .  

C,N,40.ESTQ- Ei_2/3g 	Dated at Guwahatj _Z5 
To 

LAS& g 

- 	

0 • 
Sub:- 	Anomally in pay fixat1on. 

* 	 s 	 • 

Re f t - 	Your 'YC piJi 	oU 
With reference to the abzve subject andor es-

pondence t'-iis is to be intimated that Sri/4 	 . 

I's o1' jjor to you may be drawing 
ç _ igher pay because of his promotion locally to otficiate 

AO. before his regular promotion to the grade. 
.•t 

It has been c1arifj DOT/ND that the disoarity of 

pay.arising out adhoc officiating pOsition does not constitute 

an anomally for tho'purpose of stepping un of the pay of the 
senior. 

• 	
* 	I. 	 •., 	

( 

• S.. 	- 
-I ,  

(X.S.K.Prasad Sarma) . . 
Astt, Djrector.Telecom. (Staff) 
for Chief GeneraLJianager  

.. 

• 	-. 

( . . 	
• 	 . 	 . 	 • 	 • 

30Tac ... ...*.. 

• 	 Gu 	 . 	
•- 

• 	L • 	 . 	-1--- - 
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(uV1RNME14r OF INDIA 	
AI\ii  DEPARTMENT OF TELECOMMUNICATIOtVJS  

FFICE OF T:iE CiIEF GENERAL MANAGER: :ASSAM 	 CIRCLE  
ULEJBARI::GUWAiATI.... 781007. 

ESTQ_2/ 2 g £.f 	Dated at Guwahati 	I/ 
To 	 - 

Sub:- 	Anornally In pay fixation. 

Ref:- 	Your 	pA.QA'k 	dU) I.I7_.'19 

With reference to the above subject and corres- 
pondence this is to be intimated that 	 L 

who is junior to you may be drawing 
higher pay because of his promotion locally to offici 4 te as : 
A.O. befre his regular promotion to the grade. 

It has been clarified DOT/ND that thedisparityoe 

pay aising out adhoc officiating position does nqt constitute 
an anomally for the purpose of stepping uo of the. pay of the 
senior. 

Nf 

(K.S.FZ.p asad Sarma) 
Agtt, Director Telecom. (Staff) 
for Chief General Manager 
Assam Telecom. Cjrc1eGuwaj..7 

con— 	
- 

917D \ t• 

TUL• 	 :1.. 

-41 

* 	 :.. 

(. 	
dvct 

H 
0 	Otficcr(A&P) 

0/0 The C.G.M.T., Aam Circle 1  

(uwahai-7 	

I 
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• 	 G0VE(NIv1EWT OF INDIA 
Al 

 OF TELECOMMUNICATIOIS 	 ANNEXUREF- DEPAkWU:-1q'r
4L  

IC OF TIE C1IEFGENERAL MANAGER::ASSAM TELECOM 
ULUI3ARI::GUWAHATI- 7.81007 

NO.ESTQ- 	..;: 	 Dated at Guwahati J'" 

To 

-L- 	 . • 

• Sub:- 	Anornzi].ly in pay fixation. 

Ref:- 	Your 
 

With reference to the abOve subject and correS-i1.. 
$ 	 h 

pondence t'iis is to be intimated that 

is junior to you may be drawing 

higher pay because of his promotion locally to officiate as. 

A.O. before his regular promotion to the grade. 

- 	It has been clarified DOT/ND that the disoarity-Of 

oay arising out adhoc officiating position does not constitute 

an anomally for the purpose of stepping un of the.pay of the 

senior. 

I 
c) 

(K.S.KW'PraSad Sarrna) 
Astt. Director Telecom. (Staff) 
for Chief General Manager 
Asgam Te 1ecom.CircleGuwajiai7. 

O Tb - '.M..T 	 vocat 
-• 

\ 
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• 	INTHE CENTRAL ADMINISTRATIVE TRIBUNAL, 	E 
• 	 pc 

GUWAHATI BENCH AT GUWAHATI: 

IN THE MATTER OF : 

O.A. No. 64/95 

Shri Harn Chandra Chakraborty and 

11 others.. 

—Vs- 

Union of India andbers. 

—And- 

IN THE MATTER OF 

Written Statements submitted Oy the 

Respondents No.1,2 & 3. 

LITTEN STATEMENTS:; 

The huble Respondents submit their 

written statements as follows :- 

	

1 0 	That with regard t0 statements made in paragraphs 

I to 3 of the applicatIon, the Respondents have no comments 

on them. 

That with regard to statements made in paragraphs 

4.2 to 4.4 of the application, the Respondents bgg to stats 

that, they have no comments on theip, the same being matters 

of record. 

That with regard 'to stateants made in paragraphs 

4.5 of the application, the Respondents beg to state that the 

pay on promotion of tb@@W@@ Shri R.C. Chakraborty was 

fixed at Rs. 2750/— by virtue of his pay in the earlier 

cadre before promttion and fixation of pay on promotion 

has got nothing to do with the seniority of the applicant. 

p/2. 



LI 

-2- 

Fixation bealfit is apecuniary benifit arising out of 

applying Rule FR-22(i)a(i) and depends on the existing - 

pi of t1ie'offcial  on the date of his getting promotion. 

That with regard to statements made in pnagraph 

4.6 of the application, the Respondents beg to state that 

they have no comments on them, the same being -matters of 

record. 

That with regard to statements made in paragraph 

4.7 of the application, the Respondents beg to' state that 

the orders issued by different benches of CAT is not appli-

cable in their case. Because as per the obeervations of 

Department of Personnel and Tranning the benifits of the 

,udgment cannot be extended to oUher similarly placed 

Govt. servants. These cases do not constitute on anomally 

and stepping up of pay can not be allowed under the existing 

orders. The copy of the letter No.4-31/92-PAT dtd. 31.5.93 

issued by Telecom Directorate bearing these instructions is 

annexed at Annexure-I. 

That with regard to statements made in paragraph 

4.8 of the application,' the Respondents beg to state that 

only a mechanical order was passed regarding their represen-

tation for stepping up their pay is not correct. The said 

oz'ders of simi.lax type was passed as all the cases are of 

sirniar nature and before passing the orders all the aspects 

of it were duly cusidered. 

Thatvtth regad to statements madein paragraph 

4.9 of the application, the Respondents have no comments 

on them. 

.p/3. 



C 

11, 	That with regard to statements made In paragraph 

9, regardIng Interim Order prayed for, the Respondents 

beg to statethat in view of the facts and circumstances 

narrated above the interim order is lIable to be dismjssed. 

12. 	That with regard to statements made in paragraphs 

10 to 12 of the application, the Respondents have no 

Comments on thorn. 

130 	That the Respondents submit that the application 

has no merit and as such the application i liable to 
be dismissed. 

- w 

* 
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—Verification... 

I,Shri H.Sinha, Asstt.Director Telecom(HRD), 

0/0 the C.G.M.T.,Ulubarj,Guwahati_7 being authorised do herey 

solemnlydeclare that the statements made above are true to 

my knowledge,belief and information. 

And I sign this verification on this 	2th 
day of JUNE 1 95 at Guwahati, 

e arentA 

Qjotbe C.G. M.T Assm CifCO. 

7w 

ft 

S 
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'I'RUE COPY 

' iç: 	I1ttflt 	:f 	Iti.tl 
t 	 I 	:ciiittjr.t.c. t.tcflF 	 . 

Dcpartuiciit of TelcbnununicatiOnS 

	

S.iichr Dhavan,New Delhi 	 - 

-31/92-P1VI' 	 Dated at ND,3j....5-1993, 

- 	All tIcc13 of Tolecom.circles/ S 

All 11bcTh of Telephone Districts/ 	 --- 

Al .1 lh i1 

	

	f other Mininistrtive Of ficcs/ 	: 
w D0111V Bombay 

1.S.t'L, Ifrj Dolhi/ l3oinbay 

•StQ.Lti: i up of payof Senior in case Junior Drawng 
. •uor.o pty uo to fortutous increase of pay. 

-- 	..••. •. •-- 	 - 	 - 

I un c1i n Lr'j to s -iy that number ofc-3ses are being 
V. (i 

 

from (lii f't r,iit-. circles with requc'ts for. '3tepping .1p 

dr p.y w.lt!.i 	f or n':e- to thit of their juniors who are. 	-. 
ng more py: 1 u' to'fortutous 1ncre•se viz.athhoc or officiating 
tipnS 2LC 4 . i' nup t their claim they has been referring to 

JF3
t dt1 U-Jt-1 given by CAT,1!yderabad Bench in O.A.
fl!- y iiIt:.U.Lt1tI -ia and othersof Departmentàrnines 

Th co of stepping up of pay has been examined jfl

t •ion w.tt.h t-.hr ,  i)OP & Trg;and it his been clarified that the 
its of th. 	rtiRL cm not be extended to other similarly 

Go-vt.5ci- v-mr:. 1hrc cscs do not constitute an anornly 
:pjiij up of piy w riot be •llowed under the existing orders. 

As such the circles may inform the concerned officials/ - 
?rs accordiq].y iid rerresent.ti•n in future., needs not be. 	- - 
(led to thi; L ) .1y:cLt , t::te The Cases already pending with . us .. 
with the 	ook5 will- be returned to the circles  

- 	Yours faithfully-  

- 	- 	- 	 - ( uuiu P1AK/s10  
-. 	. 	 AS3TT. DIRCEt1ERAL(TE') - 	 - - 

- 	- 	- 
\ 	 ..,-. 

'S 	- 


